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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH 

OA./R.A*NOa 15t_o 2003 

DhT.E OF DECISION 31.3.2004  

Shri Narendra Singh Rathore 
• S * C • • • • 0 • • • • • • • • • • • . • . o o • • * • • • • • •... • . . . . . . . . . . . . PPLICANT(S) . 

Er (Mrs) M. Pathak, Mr D. Bcruah and 

Mr 	 a.. e.e.c.... •0• 00*.*•. •• ••... . . ••• .... AI)VOCA.1'E FOR THE 
APPLICANT(S). 

VERSUS- 

Union of India and others 	 * 
• •• • • • 0•• • • C • • • * • •0.S• • *0 • •••••*0 a • • • . e . •o •a.,.... •RSPONDI'I'(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 
FOR THE 

RESPONDENT(S). 

THE HON'BLJE MR. KCJLDIP SINGH, JUDICIAL MEMBER 

THE HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

iH Whether Repbrters of local papers may be allowed to se the 
H 	judgment ? 

2. To be referred to the Reporter or not? 

3 	Whether their Lordships wish to see the fair copy of the 
Judgment? 

4. 	Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble Menber (J) 

0 



IN T:1E CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.154 of 2003 

Date of decision: This the 31st day of March 2004 

The Hon'ble Shri Kuldip Singh, Judicial Member 

The Hon'ble Shri K.V. Prahladan, Administrative Member 

Shri Narendra Singh Rathore 
S/o Late Sriram Singh Rathore, 
Hindi Officer (since repatriated) 
Had Quarter, Inspector General (North), 
Assam Rifles, C/o 99 APO. 	 ......Applicant 
By Advocates Dr (Mrs) M. Pathak, 
Mr D. Boruah.artd Mr J. Das. 

- versus - 

Union of India, represented by the 
Secretary, Government of India, 
Ministry of Home Affairs, 
New Delhi. 
The Director General, 
Assam Rifles, 
Shillong. 
The Inspector General, 
Assam Rifles (North), 
C/o 99 APO. 
The D.I.G., Assam Rifles, 
Assam Rifles Training Centre & School, 
Dimapur, Nag.aland 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

KULDIPSINGH, JUDICIAL MEMBER 

The applicant joined the Assam Rifles oi 

3!.12.1979 a.s-.LNK/WRiter from- -where he was pornotd as 

Hindi Translator, Grade II on 7.7.1988 on deputation 

basis. Thereafter the applicant was again promoted as 

Hindi Translator Grade. I on 29.6.1999. While he was 

serving as such a post of Hindi Officer fell vacant in 

the establishment of the respondents and the respondents 
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issued an advertisement for filling up of the post of 

Hindi Officer on deputation basis for a period of three 

years. The applicant applied for the post. He was found 

suitable for the post and accordingly he was appointed as 

Hindi Officer on deputation basis for a period of three 

years. While the applicant was cotinuing on deputation, 

Recruitment Rules for the post of Hindi Officer was 

promulgated afresh and according to the fresh Recruitment 

Rules the post of Hindi Translator Grade I had become a 

feeder cadre for promotion to the post of Hlndi Officer. 

Since the applicant was in the feeder cadre and in the 

direct line of promotion to the post of Hindi Officer :aS 

per the fresh Recru;itment •Ruies. .he c.ould not be 

considered for deputation and therefore the respondents 

• 	repatriated him back to the post of Hindi Translator 

Grade I. Meanwhile, the applicant had submitted 

several representations for being retained in the post of 

Hindi Officer on deputation and also a representation for 

his non-consideration for promotion to the post of Hindi 

Officer. - 

2. 	The representations of the applicant have not 

been disposed of because of the fact that the matter was 

subjudiced. In view of this the applicant now wants to 

withdraw the O.A. and wants that his representations 

should be disposed of. We allow the applicant to withdraw 

the O.A. and at the same time direct the respondents to 

dispose of tibe representation by a reasoned and speaking 

order. However, the applicant may file a fresh. 

representation including all the developments that have 

taken ..... 

)4A- 
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taken place. The fresh representation should be filed 

within a period of one month and the representation shall 

disposed of by the respondents by a reasoned and 
LL M-U' L- 

sp9aking order within a period of 	 from the 

date of receipt of the representation. 

3. 	The application is disposed of. No order as to 

costs. 

K. V. PRAHLADAN ) 
	

) 

ADMINISTRATIVE MEMBER 
	

JUDICIAL MEMBER 

n km 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH AT GUWAHATI 

O.A. No. 	12003 

Sri Narendra Singh Rathore 
.Applicant 

-versus- 

Union of India & others 
...Respondents 

INDEX 

Si No. Annexure Particulars 	 Page 

1 - Application 1-10 
2 - Verification 11 
3 Annexure A Advertisement for the post of Hindi Officer dated 24.8.1999 12-18 
4 Annexure B Appointment as Hindi Officer vide dated 29.62000 19-20 
5 Annexure D Representation dated 11.3.2003 21 
6 Annexum E Recommendation dated 11.4.2003 22 
7 Annexure F Forwarding letter dated 16.4.2003 23 
8 Annexure G Representation dated 14.6.2003 24 
9 Annexure H Recommendation letter dated 16.6.2003 25 
10 Annexure I Forwarding letter 26 
11 AnnexureJ Impugned orderS No. 3271 dated 27.6.2003 27 
12 Annexure K Movement order dated 28.6.2003 28 

Filed by: 

(D. Baruah) 
Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH AT GUWAHATI 

O.A. No. 	/2003 

Sri Narendra Singh Rathore 
Applicant 

-versus- 

Union of India & others 
Respondents 

SYNOPSIS OF THE CASE 

Date 	Particulars 	 Annexure/ 
Page 

3 1.12.1979 Joined in service of Assam Rifles as LNK/Writer 3 

1.6.1985 	Applicant appointed as Hindi Teacher inAssam 	3 
Rifles 

7.7.1988 	Considering the meritorious service of the 	3 
applicant he was appointed as Hindi Translator 
Grade II 

29.6.1999 The applicant is promoted as Hindi Translator 	3 
Gr.1 

24.8.1999 Advertisement published inviting application for Annexure A/12 
the post of Hindi Officer 

13.6.2000 UPSC selected the applicant for appointment as Annexure B/19 
Hindi Officer 

29.6.2000 Applicant appointed as Hindi Officer on 	4 
Transfer on Deputation basis - the terms and 
conditions for such appointment was to be 
regulated under the provision of Govt. of India 
O.M. No. 2129/91 -Estt(Pay.II) dated 5.1.1994 
and O.M. No. AB.14017/71/89/Est(RR) dated 
3.10.1989 



11.4.2003 Representation for regularization/ absorption/ 	Annexure D & 
extension of service as Hindi Officer submitted 	E/21, 22 
by the applicant to the respondents with due 
recommendation of the competent authority 

16.4.2003 Representation forwarded to the higher authority Annexure F123 
by the competent authority 

14.6.2 003 Second representation for regularization! 	Annexure 
absorption/ extension of service as Hindi Officer G&H/ 24, 25 
submitted with recommendation of the 
competent authority 

1 6.6.2003 Representation forwarded to the appropriate 	Annexure I/ 26 
authority for consideration 

27.6.2003 The applicant reverted for the post of Hindi 	Annexure J/ 27 
Officer to the post of Hindi Translator Grade I 
without disposing/ considering the 
representations submitted by the applicant 

28.6.2003 The applicant is struckoff from the strength of 
the establishment and order of movement issued 
- being aggrieved at the illegal and arbitrary 
action of the respondents, this instant 
application has been filed in this Hon'ble 
Tribunal for setting aside the impugned orders 
in Annexure J & K and for the other reliefs 

Filed by: 

(D. Baruah) 
Advocate 

Annexure K! 28 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH AT GUWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE 
& Cl 

LL. 
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985) 	, 

• 

4.#,. 

S>t 
- .- lrt 

ORIGINAL APPLICATION NO. 1 OF 2003 

BE1WEEN 

Sri Narendra Smgh Rathore, 

Son of Late Sriram Smgh Rathore, 

Hindi Officer (since repatriated), 

Head Quarter, Inspector General 

(North), Assam Rifles, 

C/o. 99 APO 

Applicant 

-versus- 

1. 	of India 

Represented by the Secretary, Govt of 

India, Ministry of Home Affairs, 

New Delhi. 

I 

Ii 
114 92 

The Director General, Assam Rifles, 

Shilong - 793011. 

The Inspector General, Assam Rifies 

(North), C/o. 99 APO. 

I 



2 
4 

4. 	The DJ.G Assam Rifles 
Assam Rifles Training Center & 
School, Dimapur, Nagaland. 

Respondents 

DETAILS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is made against the Telegraphic message SRL. No. 
285153 without any date issued by the Respondent No.2 thereby 
directirg the authorities to revert back the applicant form the post 
of Hindi Officer to the post of Hindi Translator, Grade I with effect 
from 29 June (forenoon) 2003 and to give effect of the said order 
immediately to be followed by notification from the Directorate of 
Director General, Assam Rifles (as in Annexure- J). 

The order of movement issued by the Head Quarter, Inspector 
General, Assam Rifies (North) C/o. 99 APO vide No. 
VI.101/Est/203/ dated 20 June 2003 with a copy to the applicant. 
By the said order of movement the applicant has been directed to 
proceed to the Assam Rifle Training Centre & School on posting as 
Hindi Translator, Grade I and struck-off strength with effect from 
29 June 2003 (as in Annexure- K). 

z 	2. JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the instant 
application is within the jurisdiction of this Hon'ble Tribunal. 

I 
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LIMITATION: 

The applicant further declares that the subject matter of the 

application is within the period of limitation prescribed under the 

Section 21 of the Central Administrative Tribunal Act, 1985. 

FACTS OF THE CASE: 

4.1 That the applicant is the citizen of India and a permanent resident 

of Village and P.O. Kaila, District- Etah (Bihar) and at present is 

working as Hindi Officer (since reverted) in the Head Quarter, 

Inspector General, Assam Rifies (North) C/o. 99 APO and as such, 

he is entitled to all the rights, privileges and protection guaranteed 

under the Constitution of India and the other laws framed 

thereunder. The applicant is a civilian employee. 

4.2 That the applicant joined the service in the Assam Rifles as LNK/ 

Writer on 31.12.1979. Thereafter he was appointed as Mmdi Teacher 

in Assam Rifles on 1.6.1985. Considering the meritorious service of 

the applicant, the respondents appointed the applicant as Hindi 

Translator, Grade II w.e.f. 7.7.1988 on deputation-basis. The 

applicant was the again promoted as Hindi Translator, Grade I on 

29.6.1999. While the applicant was discharging his duties sincerely 

to the satisfaction of the respondents and without any blemish, a 

post of Hindi Officer felt vacant in the establishment of the 

respondents. The Respondents brought out an advertisement vide 

No. A/1-A/25/Part-II/ dated 24.8.1999. The said advertisement 

was widely circulated. The Applicant being eligible on fulfillment 

of the required terms and condition of the said advertisement for 

appointment as Hindi Officer, applied for the said post. According 

to the terms of Office Memorandum No. AB.14017/71/89-Estt.(RR) 

dated 3.10.1989 issued by the Ministry of personnel, Public 

Grievances and Pension, Department of Personnel and Training, 

New Delhi, the recruitment in the nature of composite method the 

selection is to he made only by the Union Public service 

ii 
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Commission (UPSC). In the instant case, the applicant was selected 

by the UPSC for appointment as Hindi Officer vide their letter No. 

F.N6.3/24(3)/2000-ADT-3 dated 13.6.2000 and the same was 

communicated to the respondents. The respondents accordingly 

issued the order No. A/1-A/25/Part-II/285 dated 29.6.2000 and 

thereby appointed the applicant as Hindi Officer on transfer on 

deputation basis in the scale of pay of Rs. 6,500-200-10,500/- per 

month with other allowances from the forenoon of 29 June 2000. By 

the said order it was also stated that the period of deputation shall 

be for three years. it was also categorically stated that the terms 

and conditions of deputation would be regulated in accordance 

with the Government of India, Ministry of Personnel, Public 

Grievances and Pensions (Department of Personnel and Training), 

New Delhi as in OM. No. 2/29/91-Estt(Pay.II) dated 5.1.1994. The 

applicant resumed his duties w.e.f. 29.6.2000 as Hindi Officer. The 

applicant craves the leave of this Hon'ble Tribunal to allow the 

applicant to rely upon and produce the copies of the aforesaid O.M. 

dated3.10.89 and 5.1.94 at the time of hearing of the application. 

The copies of the Advertisement dated 

24.8.1999, appointment L&f d14 L 

. 1&.2O9, order dated 29.6.2000 are annexed 
hereto as Annexure A, B &respectiveiy. 

4.3 That the applicant while serving as Hindi Officer and before 

completion of the period of deputation, made a representation to 

the competent authority vide his letter dated 11.3.2003 for 

regularizing his appointment as Hindi Officer. The applicant relied 

upon the terms of deputation as a regular promotion as provided in 

para 7 of the Government of India, Department of Personnel and 

Training Office Memorandum No. AB. 14017/71/89/Est(RR) dated 

3.10.1989. The applicant also made a prayer for regularization/ 

extension as Hindi Officer in terms of the Government of India, 

Ministry of Personnel and Training O.M. No. 2/29/91-Estt.(Pay.II) 

dated 5.1.1994 in public interest. The applicant craves the leave of 

this Hon'ble Tribunal to allow him to rely upon and to produce the 

IIA 
	copy of the said O.M. dated 5.1.1994 at the time of hearing of the 
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case. The said representation was duly recommended by the 

competent authority on 11.4.2003 and the said representation was 

sent to the competent authority for necessary consideration on the 

basis of recommendation. This was done vide letter No. 

1.120/A/2003/0621 dated 16.4.2003. 

The copies of the said representation and the 

recommendation dated 11.4.2003 and the 

forwarding letter dated 16.4.2003 are 

annexed hereto as Annexure- D, E & F 

respectively. 

4.4 That the respondents failed to respond to the aforesaid 

representation made by the applicant and kept pending the matter 

without assigning any reason. Considering the silence maintained 

by the respondents, the applicant made another representation on 

14.6.2003 and thereby prayed to the authorities to regularize his 

appointment as Hindi Officer. The said second representation dated 

14.6.2003 has also been strongly recommended the case of the 

applicant by the competent authority for regularization as Hindi 

Officer. The said representation was also forwarded to the 

respondent No.2 with recommendation for consideration vide letter 

No. VI.104/Est/2003/1088 dated 16.6.2003. 

The copies of the said representation dated 

14.6.2003 and the recommendation and 

forwarding letter-dated 16.6.2003 are 

annexed as Annexure- G, H & I respectively. 

4.5 That surprisingly enough, while the representations as stated above 

were pending before the respondents for consideration under the 

Rules, the respondents instead of regularizing/ absorbing or 

extending the services of the applicant as Hindi Officer in the same 

Department issued the impugned order thereby reverting/ 

repatriating him from the post of Hindi Officer to the post of Hindi 

Translator Grade- I, vide Telegraphic signal No. A 3271 (dated 

27.6.2003) and the order of movement vide No. VI.101/Est/203/ 

B-10-  



dated 28.6.2003. The said impugned orders are therefore violative 

of the provision of rules of natural justice and also the recruitment 

rules and other legal provisions as stated hereinabove and the same 

are liable to be set aside and quashed. 

The copies of the said impugned order in 

signal No. A.3271 (dated 27.6.2003) and the 

movement order dated 28.6.2003 are 

annexed as the Annexure-J & K respectively. 

4.6 That the applicant is a holder of Master Degree in Hindi and 

English in addition to his degree in Law and B.Ed. Moreover his 

long working experience at his credit in the department of the 

respondents including in the post of Hindi Officer justifies his 

claim for regularization as Hindi Officer under the espondents. 

4.7 That the applicant is the only qualified and eligible employee in the 

department to be promoted and regularized in the post of Hindi 

Officer. As stated herein above, the applicant is deemed to have 

been promoted to the post of Hindi Officer from his feeder grade of 

Hindi Translator Grade- 1. 

4.8 That the old recruitment rules for appointment of Hindi Officer 

provided that the appointment shall be made on deputation basis 

failing which by direct recruitment. But according to the new 

recruitment rules which has come into effect sometimes in the 

month of June/July, 2001, provides that 67 % of the posts of Hindi 

Officers shall be filled up by promotion failing which by deputation 

and the 33 % be filled up by deputation failing which direct 

recruitment. The vacancy here in this case being only one, the post 

is required to be filled up by promotion now. As applicant's 

appointment as Hindi Officer is deemed to have been made by 

promotion duly selected by the UPSC, the applicant has acquired a 

right to continue in the said post or to be regularized in the post. 

The settled position of law relating to deputation and absorption is 

that a deputationist has no right to seek absorption unless 

law/rules provide for such absorption. In the instant case, there are 

14 

c 
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law/rules for absorption/regularization and also for extension of 

such period of deputation in the public interest. More particularly, 

in this case the applicant made representation for such 

regularization/absorption or extension. Therefore, the impugned 

orders are bad in law and are liable to be set aside and quashed. 

The applicant craves the leave of this Hon'ble Tribunal to direct the 

respondents to produce the copy of the New recruitment rules of 

2001 as the applicant could not collect the same in spite of his 

frantic effort and search. 

4.9 That under the provisions of law and the facts and circumstances of 

the case, the applicant has a legitimate expectation that he shall be 

regularized as Hindi Officer or his services be extended till such 

time when his services are regularized as provided under the 

regulating Office Memorandum dated 5.1.94 fixed by the 

appointment letter. 

4.10 That in any view of the facts of the case and the provisions of 

service jurisprudence, the impugned orders are illegal, arbitrary 

and the same are not tenable in law. Hence the same are liable to be 

set aside and quashed. 

4.11 That the applicant demanded judtice and administrative fair-play 

which has been denied to him by the respondents. 

4.12 That the application is made bonafide and for the ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 For that the respondents erred in law and acted in violation of the 

provisions of rules of natural justice while issued the impugned 

orders No.A 3271 dated 27.6.2003 as telegraphic message and the 

movement order dated 28.6.2003 without disposing of the 

representations submitted by the applicant. 
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5.2 For that the respondents should have allow the applicant to 

continue in the post of Hindi Officer as his appointment is deemed 

to he appointment of promotion being duly selected by the UPSC 

and in terms of the Govt. of India O.M. No.AB. 14017/71/89-Estt. 

(RR) dated 3.10.89 and therefore the impugned orders are liable to 

be set aside and quashed. 

5.3 For that non-consideration of the representations submitted by the 

applicant to the respondents and issuance of the impugned orders 

are violative of the provisions of the Govt. of India O.M. No. 

2/29/91-Estt. (Pay. II) dated 5.1.94 which is the regulatory 

provision of the appointment of the applicant as Hindi Officer as 

stipulated in the appointment letter itself. 

5.4 For that the impugned orders of reversion/repatriation is illegal, 

arbitrary and not tenable in law as the same are issued contrary to 

the provisions of law/rules providing that the applicant be 

promoted /regularized as Hindi Officer and / or his services be 

extended till such time' when his services are regularized/ or he is 

absorbed as the Hindi Officer in the department. 

5.5 For that the impugned orders are bad in law and can not sustain in 

law as the same are derogatory to the cherished principles of rules 

of legitimate expectation. 

5.6 For that in any view of the matter and the provisions of law and the 

service jurisprudence, the impugned orders are liable to be set 

aside and quashed. 

6. , DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all the remedies 

available to him and there is no alternative and efficacious remedy 

available to him. 
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 
OTHER COURT: 

That the applicant further declares that he has not previously filed 
any application, writ petition or suit regarding the grievances in 
respect of which this application is made, before any court or any 
other Bench of the Tribunal or any other authority nor any such 
application or suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances of the case, the applicant most 
respectfully prays in this Hon'hle Court that the application be 
admitted, records of the case be called for and notices he issued to 
the respondents directing them so show cause as to why the relief 
sought for should not be granted to the applicant as prayed for and 
after hearing the parties and perusing the records including the 
causes, if any shown be the respondents, Your Lordships would 
also be pleased to set aside the impugned orders No. A 3271 dated 
27.6.2003 (as in Annexure-J) and the movement order dated 
28.6.2003 (as in Annexure-K ) and direct the respondents 

8.1 To allow the applicant to continue as the Hindi Officer by 
extending the period of deputation as provided by the Govt. Office 
Memorandum till such time when he is regularized/ absorbed as 
Hindi Officer as per provisions of new recruitment rules and the 
provisions of law/ rules; 

8.2 To consider the case of the applicant by disposing of his 
representations in the light of the new recruitment rules ( copy to 
be produced by the respondents) and the provisions under the 
Govt. of India O.M. No.AB. 14017/71/89-Estt. (RR) dated 2.10.89 
read with the provisions laid down in the O.M. No. 2/29/91-Estt. 
(Pay. II) dated 5.1.94 and the principles laid down by the Hon'ble 
Supreme Court; 

11 
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8.3 To direct the respondent to not to abolish the post of Hindi Officer 
in the establishment of the respondents in the public interest; 

8.4 To pay the cost of the case; 

8.5 And / or this Hon'ble Tribunal may pass such further or other 
order thereby granting any other relief(s) to which the applicant is 
found entitled to under the facts and circumstances of the case. 

INTERIM ORDER PRAYED FOR: 

9.1 Pending disposal of the original application Your Lordships may 
further be pleased to stay/suspend the operation of the impugned 
oräers dated 27.6.2003 (as in Annexure- J) and 28.6.2003 (as in 
Annexure-K) in the application or the said impugned orders may 
be kept in abeyance till the returnable date of notice to the 
respondents or hearing of the respondents or such returnable date. 

The application is filed through Advocate. 

PARTICULAR OF LP.O.: 

I.P.O. NO. 	 - 	,. ç 2c7- 

inks Date of Issue 	 - - . 

Issued from 	 Q .  p 

Payable at 	: 

LIST OF ENCLOSURES: 

As stated in the INDEX. 

Vérfication 

F 
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VERIFICATION 

I, Sri Narendra Singh Rathore, son of Late Sriram Singh Rathore, 
aged about 44 years, permanent resident of Village and P.O. Kaila, 
District- Etah. (Bihar), at present working as Hindi Officer (since 
reverted) in the Head Quarter, Inspector General, Assam Rifies 
(North) C/ o. 99 APO, do hereby solemnly affirm and state that the 
statements made in the application in paraI.2 t,.j, 1iC1-e' /i'v'4 t/ 

are true to my knowledge and belief, those 
made in para 1,., i,.i1 , 

z,.. - - being matter 
of records, are true to my information derived therefrom and the 
rest are my humble submission and legal advice. I have not 
suppressed any material fact of the case. 

And I sign this verification on this 	th day of July, 2003 at 
Guwaiiati. 

N40L 	2t1  Qgj;:n€ 

Deponent 
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A/l-A/2 S/Part-rr/ 

LTharat S.:irkar 
Govt 	:[ - -jj 
rrih MarItra].aya 
Ministry of Home Affairs 
MahaI1i.deshilay Assam Rifles 

LrecLorte Gen3rai Assarn Rjfles 
Shi1lonq_79301 

Jj  Aug 99 

Tu 

I. 	Secretary Generaj 

I.ok Sabha Sctt/Rajy. Sabha Sectt. New Delhi 

The Secretary, 
President's secretaratpJIce Pres.d t s Socretariat/ 
Planning CorrnIissjQi/Electj 	

Commjs,gj0 of IndIa/UnIon Pub].Ic SCr-j 	
Commi Jon/centri vigilance CommIssion. 

RegIstrar(7fl11.1) 
uprem Court of India. 

4 	A ll Chief Secretaries State 
Goverr1rnrTts 

S. 	All Administrators 
UnjoI-1 Terjjtorjeg 

6, 	J..I CnLra] Poi:Lce Organis-jrj 

.N."POINTMEPT 

SUITJ,cmJG Oi'J 

S.]. r, 

OF HflJDI OFFICjR INI THE 
1\TJr/\L ASS.i1 RIFr';s 

DlpUI''Iifli 3.'\':c S 

I am directed to State that a Jacncy of Hindi. Officer 
exists in the Director. Gener,j \Ssam Rif].es, Shi11on in the scale of 	

SO0_2OOl0,500/._per month. It is proposed to 
fill up the above vacanlcy on deput0 by a SUIt;1e Officer 
under the Ceni - ral or State Goverrijiipi 

The e11.cibi1 jyrrjns :jnd qualifications etc prescr)(( Eor the post ire as 
Ujider 

(a) 	:Ci) 	
Officers under thentr-3)/Sj-t-e Goveniment 
ho idiq anai.0(Jç5 post 

OR 

With 3 year-s servif 	in posts in the sc1e  5000 000/t350 000 cr eauiva1pi-t 

(U 1)
:i.ri p05 Ls n t:he Sc do of I '1 500-7  )o/f)u 	ou-  equi.v;j lcnt •?inc1 

- 



- 	

•-• 	

O, 	
..V•00 	

O.0O.,O0 	 '• :.-r-- -.'--' 	 •0 

- 

(b) 	-Possessinq Lhe educaL:ionai qualiL :atiOfl 211(3 

c xperJer1Ce as appended be Low - 

lt)1IiJ 

rocoqotoed University 

equiVaLent: in JlflLIi wi. Lh nqlisl1 as 

r;iihjeet 	ttin 	:en teVEi-. 

1crr11' 0 	 ro.co?lnloecl University 

or equ:V..loI. TO Thol oh with Hindi as a 
uh ect at t:lio Jove].. 

0 ' IrOfl of: a L000qnlsed University 

eon :LvaLen I:. in nyoubjec t: ith Ilindi and 
1.1. oh a subj no L a L the den roe love 1. 

0 

is I:o r 	rir-•n 	 recoqn isc1 Un Lversity 

(,L rqu. LvalniL I IT 	n7O1Ji.) 1ect Wit]) H.idi 

mod mm and Ern4 ii oh a :3 a sub joe t at the deg roe 

love 1. 

'1aoter o deqroe of a reconnised UniversitY 

Or cmj.tv:J.ent in 2fl V uh joe t. with 1nqlish 
:fl(3 fl.d J an a sub joeL at the deqree 

	

(ii.) 	5 years exoar].ence of termonoloqical work 
and or ti:tnslaLi.cln irerk from Er -iqlish to 

I lindi or \1J -Veroa r.ro erab]y o technical 

fl 	$CJ.OtiLi LLe . lt.eI:jL1L1. 

- 	 - 
- 	S 	 '_1•_ 	 I 	 S 

5 v-aat:-3 experience cf t:eaching, research, 
writinq or 1ourna i ism in i-U.nr3i. 

TJ.l1IAULt 

	

i) 	Kfl( )w].edJc of 	:u Totrit and/or a Icdo on 
loU tan Lanqul to. 

;. pec j r r1re 	r 	us triq I I:Lnd i c l ss ;oo  

rj nor] shop f 0 not )il 	U Ur.oft 

3. 	The pay of -h 	
(f:fo( 	or: tnLnd 	or . pojfl P(-I° (n 

deputation basis -WillL: 	
n . 	1 in aac000-I002 11* the 

D:ptt. \m' I)rr 0 /)fIfl] 	t 	tin I 	 10 	T//Th--isUL. 	y. : r 

( l1Lnrl 05 	rah 	 -: 	 I Ft 10 U. in J. 

0... ) 	- 

1 	 -.• 	 .2............... 	•. 
1 
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Lja.son Of leer 	 (i) Letter meant for all 
Det 1..ssam Rlf1s 	 Mlnlsbry's7Deptts mf Govt 
Røni IQ 171 	- 	'f I l 	enclosed for 
North 1ock 	 d.espäch t4 th óohcerned1. 
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ie'tters means for 
DAV(Wjth', 15: spare copies) 
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Dt eof rehirej .ierj t 
te Govt rules 

'ftJeth. educ a 
Liorj.j and 

	

tTher qIJ]EJ 	L'ri.0ri s re(ujreri fur,  th pO3I: arc 
S ifJed(jf 

 

	

any 	 I i 1 aShr) 	 Is 
 

1; Lo Lhr one 
prese rJ.bed JJ th ru1s s!:e'Le 1 hc 	a1Ji'.1;r. 	y f r the 	) 
Qua liE Ic a ti Io s/ 

r 

LSSe;. jj 

'I. vo  

	

J '•Tj 	'1is}1 a 	1J}; icc L al 	dji:c. 	j, 	-j 

I 	
)IJ 

r qui.v.11- in 
:j],jl1 ''i.tU J-Ij,'jj 	as 	:$uUJI ( I. the dcrj. i.eve] 

uaU. 

- the 

OR 

' s de'jr 	f a r :q U j j rii..rers i.y 	r .qu i.v1Jrrj 	In 	n y SUb 	
Hidj • - 3 	Ii(1jOj Cnbj 	 L ~ 'Jr 

k 

(jr) r 	
rec 	

Se 
)J: : r-c )ii i 	d j2 	.y 	r 	Jivje1 	in any SJUj '1 	•Hh Iij jr3 	riv3j riq 	-:; 	 2JL jn' 	LI 

V .I 

U'!? 
f1 	

'.r- 	
•°c'jj 

I 	I ; 	U 
 

/-. 



1 

fl 	 I 

/ 	U 
.JJ.Jj)if ,. 

I) 	f 
if 	 CI 	I 

flic: J 

r 

- 	 11 

DO S  

	

lfIi1L 	/ 	.! IJ :7: 

(j) 

r 

	

0.1. .i r 	 ---LI • c r 	- 

Jffl I 	
JU 	r or i ' Tfl(J 

1 	n 

(if 	j fi 	 J!I1 

You.

I 	
J 

I 	H 

rfl I 	
I 	 1 

JLI 	 II 

	

 

O f 	 .J. 

01 (j  

u LI j  On , ' n 	
L: 

hspace1 	
'J 

r 

O MANI
4) 	

• -. ;.'- 

in j 
I ' 

	

10 	
-.. 	 . 	 -. 

ast 
P'iv 	rvJ 

- 	•-• iIieD 

(0- 

-. 	 'L.L.. 
r 

8. 
f 	

•0 

Who," PrIsaw - or 
 1

te,,  

In 

f. 

Id 

I 	

i 

1 

d O.11 	
41 )•) 	 .,I 

- 	• 1 	I 	. 	 .., 

. 	H. 	 -: 	 ..-._-. 	.H•, 	 ..-- 



LI 

1 0. 
 

enpJ. :yrn L * 
P lease : 	:.e 	Lhr c rk.tn(i 
(a) 	Cen tral Gcver nr1r  

(h) 	S ;.:e Gnv rflfli 

itr ocn Oi;q i 
 

Urij j 

?re you jr Rv'j.d 
£2 

Pav 
yes, qiva t:he dt irrm 

th revjj-'1 took, pj. 	a•j aJ. -  iii La aLe Lh 	) 	rEvs-1 

Tdta111UlUmnts 	
Thin Y ri(j• drawn 

13,. 	Addltjç)r) al in fornij1 	ir 
you would ljke! L.) men t Ion In su 
of your , ttbj:Jjt for the post. 
Eric lose a Ser);jr.-i shai• , jf the 
spacn .i.S 

Whet:her be1ons to SO/i 

ReMia rks 

of the 
Date 	 cdid.L 

;yr 

Ce ri.fj.ed th..IL prtIcj]j 	furnished by Sh.ri/Snitj/ h '• U?n '.j 	:rom 	 and his/her record found correct 

No Vjt[ .Janr  
aj 	

c 	
J• eJ ti: pen'3irq r Contemplated unst 5n1, 	

. I(i/h 	l c e 	H rLifd. 	 rlteqrity  

m.:',r •pen i tv w 	in sed on Sh ri/iiL I Eo,t Lh-? 	S: }1J yc-:jy 	per recor 	in the 

p laCe 

Date 
:.jj,iit-ij•.. of Je.3d of OIUca/ 

F wi H 	arnp 
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\1J 	 RI?LJ3 

DIRECToRATE GiLNEAL 	RIf1.E 	aiLLoNG- 792011 

ORDRR 

A/l-A/25/Pt..Ii/ q 5 	Dted Shiiiorig Lh 	_Jun 2000 

1. 	In pursuanee of Un.ori Public 3rvice Cormi:.on letter 
;No F .IJo, 3/24(3 )/2000-...ry-3 L 	Jun 000, :3hr! 1arenclra 

' 5i..righ Rathore 3  temporary A.Ln .al i .TrnsiatorGric_T, Directorate 
• General As3axn Rirles is here.y se1ect. and tomporily 
appointed as Hindi 022içFr in the Sjne D i rectorato on transfer 

• 

	

	on doputa—tion bads in the scle of pay of g 6500-200--10,500/_. 
per month plus other al.lowancs as a1nlissfl)le under rules 
gaint the existing vacarxcy with effect from the forenoon 

of 29 Jun 2000, 

2 	The above 	 terr oZ appointment is far :.tb 

"Peric7d,  of. 	 ef -fc;ct f;oril the irnuon of 
i' 	7xrr ThOO to thr f±trrrcjcrr 	3 'JU2Lc.ir 

3. 	The terms ind condjtIs 0±. deputatin will be regulated 
in accurd3nc with Govt Of Indja  Miiistryof Prsonne1, 
Public Grievances & :rnsioris(]Jeptt cf ters & Trg) New Delhi 
OM No 2/ 29/ 9lstt(pa1'0II) dated 05 Jan 4 as amended from 
time to ti,me. 

(5JBSharrna) 
Major Gener1 

• 	 Deputy Director General 
• 	 ASsam Rifles 

Memo No A/'lA/25/Parti/ 	'Dated •ShiJ.long, the 	Jun 2000 
-•. 

1. 	Under Sccretary(ADT3) 	- For infc;rrnatn with Union Pb1jc 3ervje 	reference to their letter''. 
Comrnisson, Dholpur House 	Nc' 3/24(3)J2000.jT_3 
Shahajahan Road, Nw D1hi dated 13 Jun 2000. 

2, 	Govt uf India 	
- For ir1for1(l,ti,r1 pleiso. Ministry of Home ffairs 

(Prs.-II SectIon) • 

New D1hj 

3 • 	The iditjri1 .Accoutant GenLJraJ 
(Central & Arunachal Pradesh) 
Lachatelltte quilijing  
£ihillong-.7 93011 

V~ zrkly 
	

. . . . 2/- 
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V 
! ni 	 Thren(ba nph 

i•lj,idj Officer 
11Q J.clkR (N')!1b) 
c/c) J9 APO 

To 	1e. Diretorife Oenera! AstLRfiei 
('  

• 	Shilling .. 793011 

(Through Proper Chnnet) 
Sub : 	AIPL1AT1ON FOR R.GiJLAR1STNG UE APPOINTMENT OF 

• 	JJINDI OFFICFR 

sir, 
•. 1 have the honour to Pubmit that 1{Q DGARvide their lettirNo. A/1-iV25fPart 11 dated 24 Aug 

1999 advdied o; 1)(IF"t of }Tjuijj Oi ji-i Threton4e 	ur1 Am. Rii, Shillotig on 
d4)ilt91.ion tMIaks And I applied for the iiirne ai dci nrtmentnl Hin& Trntwiatc.r. 

'1Thf Sir, there. existed one post of Hidi Thmh,tor and one post of Hindi Officer in the HQ 
DGAR Shullong aitd my cviw w­uu muulderediui a dptl caiiddte aJonwith ou(iden nud (he ease for 
selectiou offlindi officer on deputto.n was i -tferred to ur'sc by TJQ DGAR. 

That Sir, DOAR very krndJy appointed me anFI,nd; Officer on 29 Jun 2000 on deput.9iion basis 
vide order No 1VI-A/Pnrt.11/ 285 . dated 29 Jun 2000( Copy attached) as I ws selected for the past of 
Hindi Officer \ride UP$C leftcr No. 3124(3)200U-ADT- 3 dafed 13 Swil. 2000, 

That Sir, as per prij. 7 of.3f of thdi Dept of personnel & T'g office .Mcmorndiim No. AB 
l401'i17.II9iEst(RR) •dcded 03 Oct 1989hiv4own eleftibilitv •f departmental candidates for 
appointment by.deputli'on states, fthe departmental officet is seectedforthe iippointment to the post 
on. deputation ba,is, it is treitd as having been fifed by prom oinn as quoted below 

rn the situation where the fleid of promotion conistg of only one post, the method of 
i erniitm cut by it anafet on deputatton ( includtu short - tenn coob act)1 pi omo ion 1' pi escnbed so thot 
the depasth enai offluer ;S co sdered a1ongith outsiders. If the depcn'ttnental officet' is se'ected for 
ppnin1rnent to the post, it in treated as having been filled by promotion'' 

S. 	iTh:Sr, I r!ioy Uke to add that I hwvt, a1ieady completed three years in the feeder grade i.e. 
Senior Hindi rt nn ! ator 	• 	.. • 	• •. 	• • 	. 	•• 	• 	•. • 	• 	. . 	• . •. 

6. 	That Sir, keeping in view the DOFI' O..M No, AB I4017/71/89/Est(R11) dfed 03 Oct 1989 it is 
pnwed that I may he treated ns having been pmotcd with effect from 29.Jwir2000 toavoid financial 
I 	es. 	 • 	• 	• 

7 • 	JJor flui n'f ot'your k;ndnens I s hall CVC! rem am 	ratefiLl t you sir. 

8 • 	1iin 	y')i 	fl i!flf?('.tp1t!(Y.. 	 • • . • 	• 	• ••• 	• 	• 	• 	• 

_Yonrs fiiUithl!y, 
• 	• 	.: 
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E 
V  OFFICE 0 	 4 \  

NQi]),CIo991po 

Shri. Narendra 	gh 1:athoce, ilindi, Offi 	of, this 
IIea.dquartei's was selected by TJPSC to the post of Jiindi Officci' in 
Iieadquauiers DGAl. The incumbent, was depti, Seij,jor Translator in 
leeder grade at the time of eieetiöt to the post of ilindi Of[kcr. 

I recommend the ease of Shri N S Rathore, Ilindi officer for 
regularisation on the post of Hindi. Officer. 

Dated JL Apr 2003 

(1) 
Jll 

1J Q IGAR (N) 
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C7V, 1 

From Narcndra Singh Rathore 
Bindi orcIr 
E{Q IGAR (North) 
CR) 99 AN) 

bA 

To 	: The Ofrectorate General Assam Rifles 
(ABranch) 
Shilhrng - 7901 I 

(Throngh pri oper Channel) 

SUBECT : 	&flONFOREGULAJ1SINGTffl APFOINThIINTOF RflDI 
OFFiCER 

Sir, 
I. 	refer 	dated ii Mar 2003 Iwd tOJTIQDGARVIdeHQ IGAR (North) letter No. I. 120/A12003/0621 dated 16 Apr 2003. I have the honour to 
submit f owing facts for your Idud consideration and sympathetic orders please. 

	

2. 	That Sir, I have rendered 24 years of unb1emjhedservice in Assam Rifles to the 
re siltigfacti 6n olmy superior Officers. 1 have never beeii warned eceptoncewheJ was conunselled for sitting in Officer's nclasurc at ARASU on 2! Mar 2001. My 

apprehensj4m is thntmyACR for the year 2001-2002 may have been affected. 

3.. 	I have been performing as Hindi Officer since last three years vhich is a higher 
grade group 'B' Ga7etted posL A vacancy is permanenUy eXisting on the post  of HindI 
Officci Group 'B Gazetted against wlndi I have been tcrmpoi arily appointed 

	

4. 	During my Lnni'e there, JIQ DGA.R won serveral national/ regIonal level aivards/traphles rn the field of Official language hnplementIo I have always acc. 4 epted extra resp on sibitie di eermuHi. 

5. 	That Sir, provision exists .vide OA. .No. 846 of I88 published at serial No 36 page No 75 Swamy's News letter Mar 7001 that if an Officer is working In higher grade while 
compazing his case with others who are in feeder cadre his ACR is to be upgraded by one grade. 

 
6 	

That Smr, my tcnrn c of deputation s e'%pmring on 28 Jun 2003 and reversion to 
1rnnthutop's post Will adversely effect my morale and :caue great Jnimiliatjén to me In person. 

7. 	in vhw 'of above, I humbly pr8y your honOur to regulariso rn' app inent 833  l-t,nth Offh',' nd nhhgr 

Yours fthfully, .. 	
•0 

Place : Field 	 . 	(.Narcndra Sjngh Rathore 
Officer 

 
Jun 2003 	 HQ IGAR (North) 
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EQOM1VjFANDATJON OFTIJE INSPECIOR GENER L  

S1NGH RA }IORE, I flNDJ OFflCE OF HEADQUARTERS 
JNSPEC FOR GENERAL ASSAM RllLIS (1N0RI 

	

I 	Shn N S Rathore, 1-lin(i Ofiker has bcen scrvrng in this I-K) from 
03 Oct2002 as HindiOflicer Hs performance during the piod has been 
absolutely impeccable arid praiseworthy. 

The individuai.has approached Fleadquarters DGAR thràugh proper 
channel seeking regulanzatjon of his appointment as Hndi Officer and 
same has been forwarded by Fleadquats IGAR(N) letter No I 
120/N2003/02 1 dated 16 Apr 2003 

The present appiicaton raises the issue of Confidential Report and 
regu1ariiion of his appointment as Hindi Ofiicer. 

	

4 	1 recommend that the case may be examined on its merit 

Iv 
(Dihant) Station Field 

Inspctor General 
I)ited 	I (, i 2003 	 Assam Rifles 



TO BE FAXED 

Hcadquartnrs 
JptorGvnera) 
Asam Rifles (North) 
c/099AP0 

Vi. 104IEstI2003i I 	 Jun 2003 

Mahanldcshalaya Assam Rifles 
Dlrcctoratc Cencral Assam Rifles 
(A Branch) 
Shillong - 793011 

APPLICATION FOR RIGULARISING THE 
APPO1NTMIfNT OF HJNDI OF1cF 

Application for rcgularlslng the appointnicnt of Hind! Officcr In 
respect of ShrI N S Rathorc, Hlndi Officer of this HQ is endosed herewith 
duly rcconuncndcd by ICAR for your furthcr necessary action plcse, 

(Surjit Kumar) 
Dy Coindt 
Camp Cdr 
for ExOfficIoComdt 
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RESTRI CTED 

HQ Inspector General Assam Rifles (Nrth) 
C/o 99AP0 

MOVEMENT ORDER 

No ............. /1/. .............. Rank Ofr Name .....N .Rathore 	.. 

and ............ 1.1/.! ................... OR of this HQ will proceed to and 

Purpose of Journey ... Qd.... 	P 	440r 	vIdeDGAR Sig 
I'o. A 271 d.t 27 Jun 2003 

Date of departure 	Jn.,Qi...(./i-) .............................................................................. 

Date of SOS................. 	 Date of SORS..................................... 

Authority for move...................&o..... 7.QQ 	........................ 
On arrival at destination he/they will reprt .... iflQ.wfl..to ... .jjd1................................................... 

Individual is in possession of his 1/card No. 	........ .................................... ................ . ... .............. ... 

Debit/Credit balance of the individual is Rs. ........... ... as per QSA for the quarter ending ... fn ....... 

The following leave is at his credit upto ............................................................................................ 
(a) 	Earned leave ... .......... . ................... days 	(b) 	Casual leave ............... . ......... days 

In case any difficulty enroute he/they will report to RTO or nearest CMP, if not available to the 
station master for assistance by producing this movment order. 

Anti-malaria precuations will be strictly adhered. 

Military matter will not be discussed with unauthorised per. 

Assain Rifles pers and their families are entitled to medical treatment inservice I-losp vide Min of 
I' letter No. F. 6/25/52/0 (Meddated 12 Dec52 DUMS letterNó. B/75135/DGMS-3 (E) dated 07 Mar 

5 as intimated vide DGAR letter No. Viii Med/I-M-I-73 dated 22 Mar 95, 

Assam Rifles pers are authorised to use Army Transit Camps. (AUth AI-IQ letter No.48506 
) dt 15 Jan 87). 

Medical category of the individual is ................... ................................................................ ................. 

He is entitled to avail II' as per existing rules. 

Passage warrant issued from ......... 	 to................... /1./I'......... ..................... 

Su r 4  it K uma 1' 
i)y owdt 

i/ Camp Cdr 
for Commander 
1-.10 JGiJ R (iVoif Ii) 

jjJji?tioizT-- 

arty Commander Concerned, 

HQ DOAR (A/Rec) Branch, Shiliong-1 1. 

Unit Concerned ........TC& . 

Office Copy. 

RESTRICTEI) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

OA NO 154 of 2003 

Shri NS Rathore 

Vs 

Union of India & Others 

-And- 

In the matter of: 

Written Statement submitted the respondents 

No 1 to 4 the respondents beg to submit a brief 

history of the case which may be treated as a part of 

the written statement. 

BRIEF'FACT OF THE CASE 

1. 	Shri NS Rathore, Hindi Translator, Grade-I was temporarily appointed as 

Hindi Officer on transfer on deputation basis for a period of three years with effect 

from 29 Jun 2000(FN) to 28 Jun 2003(AN) vide this Directorate Order No. Al1-

A125/Part-1I1285 dated 29 Jun 2000 (copy enclosed). He has been reverted back to 

his original post of Hindi Translator, Grade-I with effect from 29 Jun 2003 (FN), on 

completion of his deputation period and posted to ARTC&S vide this Directorate 

Signal No. A 3271 dated 27 Jun 2003(refer to Annexure J to O.A). Subsequently 
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formal order to the effect was also issued vide our order No. A/i -A!25/Part-II/232 

dated 16 Jul 2003 

A true copy of HQ DGAR order dated 16 Jul 2003 is attached as 

Annexure - I 

PARAWISE COMMENTS 

That with regard to statement made in Paras 1 to 4.2 of the application the 

respondent bet to state that offer no comments being a matter of record and factual. 

That with regard to the statement made in Para 4.3 of the application, the 

respondent begs to state that the application submitted by Shri NS Rathore was 

examined. The individual in the ibid application contented that his appointment as 

Hindi Officer on deputation basis should be treated as promotion as he being the 

Departmental candidate selected for the said post, which was a promotional post by 

virtue of DOPT OM No. AB/14017/71/89/EST(RR) dated 03 Oct 1989. 

A true copy of DOPT, OM dated 03 Oct 1989 is attached as Annexure - 

H. 

That it is further submitted that as per the said OM when a departmental 

candidate is appointed in a promotional post by transfer on deputation basis, then it 

is to i'e: treated as filled by promotion. However at the time of appointment of Shri 

NS Rathore on deputation as Hindi Officer, the said post was not a promotional post 

as per the Recruitment Rules in force at that time and hence he is not eligible for 

benefit of holding a promotional post on deputation as contented in his application. 

That after creation of additional posts of Hindi Officer, fresh Rect Rules were 

published vide GSR NO 177 dated 08 May 2002 which become effective from 25-

05-2002 i.e. the date of publication in the official gazette 

A true copy of Recruitment Rules for Hindi Officer is attached as 

Annexure - III. 
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That as per the fresh Rec,t Rules the departmental officer in the feeder 

category who are in the direct line of promotion shall not be eligible for 

consideration of appointment on deputation. Similarly, deputationist shall not be 
-_ 

eligible for  consideration for appointment by promotion Shri NS Rathore is a 

departmental candidate in the feeder category who is in the direct line of promotion 

to the post of Hindi Officer. Hence as per fresh Rect Rules, now in force, he caimot 

be considered for deputation. He was due for promotion to the post of Hindi 

Officer during vacancy year 2003-2004. However his promotion to the post of Hindi 

Officer has not been recommended by the Departmental Promotion Committee for 

the year 2003-2004 due to lack of ACR criteria. 

A true copy of DPC for the 2003-2004 is attached as Annexure —IV. 

That Further Shri NS Rathore was temporarily appointed as Hindi Officer on 

transfer on deputation basis for a specified period and on completion of the same he 

has been reverted to his original post of Hindi Translator, Grade-I. 

That with regard to statement made in Para 4.4 of the application the 

respondents beg to state that reply to the application received vide HQ IGAR(N) 

letter No VI.104/Est/2003/1088 dated 16 Jun 2003 has been sent vide our letter No. 

A11-A125/Part-II/99/222 dated 04 Jul 2003 

A true copy of HQ DGAR letter dated 04 Jul 2003 is attached as 
Annexure - V. 

That with regard to statement made in Paras 4.5 to 4.10 of the application the 

respondents begs to submit that same has already been replied vide Para 3 of the this 

written statement. 

That with reference to Paras 4.11 and 4.12 of the O.A, the respondents begs 

to offer no comments. 

T 



4 

That with regard to grounds for relief mentioned in Para 5.1 of the O.A, the 

respondents begs to submit that our Signal No. A3271 dated 27-06-2003 containing 

order for reversion of Shri NS Rathore from Hindi Officer to Hindi Translator Grade-

I was issued after due consideration of the representation submitted by the mdi and 

existing policy on the subject as explained in para 3 above. 

That with regard to Paras 5.2 to 8.2 of the O.A, the respondents begs to submit 

that same has already been replied vide paras 3 and 7 of this written statement. 

That with regard to Paras 8.3 of the O.A, the respondents begs to submit that 

out of the three sanctioned posts of Hindi Officer, one post has been already 

abolished for being vacant for more than one year. 

That with regard to Paras 8.4 to Para 12 of the O.A, the respondents begs to 

offer no comments being the matter of record. 

In view of above O.A filed by Shri NS Rathore, Hindi Translator Grade - I be 

rejected as it lacks merit with cost or as deem fit by Hon'ble CAT. 

' ktyl W 
VERIFICATION 
	'etDral Gcnea1 A$ffl R1ior 

I Major KS George, aged 35 years s/o Late Mr. K. M George, working as S02 

(Legal) in the Officer of the Directorate General Assam Rifles being authorized by 

the Director General Assam Rifles the 2' respondent herein to hereby verify and 

declare, that the statements made in this written statement are true to my knowledge, 

information and believe and I have not suppressed any material fact. 

And I, sign this verification on this o64Lday of _tftV 	-r 2003. 

DNENT 

so 2 tLeØ) 

tre.ctorlO GOROD1 AZfl1 V1Ic 
ii1930h1 

I 
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INIDESHALAY1. ..ASAM RIFLES 

DIPJCTCRTE EtER-L ASSt4 .RIFLiS 1, SHILLONG 	11 

R D E R 

• Dad Shillong the; Y6.ul 2003 

1. 	Shri1arthdta S.thgh Rathore Hind! Tralator;IGeI 

of 1-iQ DGAR Wh 	s selecthci ah ternpotaily ap.poih€e as 
J. .idj Off ±cr in the same birec€ore oh 	aster on deputation. 

J. :s in the SCclle of.Par of 	 per month plus 

.'th•. alloahbes as a8mi8Ib1e tflet the rules agains€ the 
...•tjn 

 

vacEihcy tdlth effect from 29 Jun. 200(F) 
2L 	•) 

 

to 	ic-(t)1 is here 	reverted to his or iIhal post 

hsi.ator;cradeI in the scale of pziy bfs5500l75 

000/- prorth plus other aliow.t-iCs as.admjIblë Under the 

rLles With eflec4. frcm 29 JUn 200(Ftf) after corñletibnof 

.epuLtin perod and posted to ARTC & S as Mind! T±ahslator,  
Gue-I on e;d.stIt-ii Vacancy With effect from same daE 

Thri Dh.ra oingh; HindI 'trahslatori Gradë-t Of 

viho as tempotar±l prortio€ed to otjidiate as 1-tihdi 

ih the scale of 	y of .00ii59QO0/- 

Di:; i1c..th cIUs Other alloWances as admissible under the rules 

fr.otn 25 Oct 2002(FN) i hereby rtrted O I-iihdi 

rrnslatorj GteII in the scale of jDayq# Ps 5000156000/-

p:: tu3flfl ilus allowances as admissible Under the rUles with 

;fect 

 

from 29 JUh 2003(FN) due toreVets•ion Of. shri !arehdra 

Rathore from deputadon 

!(ArunRoye) 
• 	 Major General 

Addi Di±ector Geneval 
Assam Rifles 

I"imo No A/1.A/25/Part-II/99 	 Da.ed 	Jul 2003 

C2&_toe- 

1. 	Uncii Secretary (ADr3) 
trjop Public SerVice Commission 
• DholpUt HoUse 
Shahajahah Roath NeW. D1hi 

• 	. 



2. Gc;L 	f 

hc;nf f'irs 

n. Ccount 	General 
Lac 	 LCal Prdegh) fl 	C1J.;jtR .3UH 7ing 1... 	 1 

The P y 	cc uits Cffj I'anabha 	Ii1i, L• ithubrI Assa 	Ri.Ls, 

Estt nr.jc 
HQ 	

61-ljJlofl(.11 

Fin 
}IQ 

DGARShi11ong_11 
GS 	

(Hin 	Sec€j(Dl) Hp DG1R, Shi11ong.1 

Shri NareQ Singh Rathore Hjn 

	

Trns1t0 	Gr1 Tc& 	DinlQpur, Nagalanj 
Shri Devnr 	Singh 
Hindi Trflg1atnr, GradeIi 
IRTC&S, 

100. 
Djmur, Naga1j 

HQ 	IG.R(tJ) 
As s - in R±f1. 
c/c YY ;po 

11. 
Tc&S, Dimpur 

iJc(.j1 afl  

2. 
rsona1 I"i1 

"A OfiEi cãy 

'• (>- 
B 1< ChoWdhury 

Colonel 
Colonel(A) 
for Addi DC 
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No 	AR 1'4017171/89-F..5tt.(fl1) 

i1t 
GOVERNMENT OF INDIA 

Miq 	t'Tnt 
Mu4IS11iY OF PERSONNEL, PUnLIC GWEVANCES AND I1ENSIO. 

T1T 1IWr 
DEPAnIMENT OF PEItSONNEL & ThAINIG 

NEW DELHI 

S 

Dated the 3rd October,1989. 

OFFICE EORANDU1' 

ubIect I PocedUFé to be follbd in cë5 	hC 
i to be Inade by tf-ahfCf on dettitatloh/tratlsfer bic 

- cohboliclated instructiohb oh 

ihe UhderBlpned is directed to ay that the recruitment 

rulê lb iepe ct of n n bCfr of bostS *oVidë fôk RptOIntrnet 

to the post by transfer on deputation (includthg short-term contract) 

and trahsferi InstrUctions have been issued from time to time 

on the procedUre to be followed in cneg where a ppoitmnt lii 

to be nade under these modes of recruitment The vnriou Instruc- 

t1on 	:j äoheoiidated fo ih the  Iáilit 	Md 	UidMcC of 

tr1eDCp rtment 	A CODY of the consolidated 	structiofl 
s/  

i fo4waded hëtCIth 

kESAVAN) 
DI it ECTOR 

EncLt As above 

To 

All pi tl i s tri6 s ibeptirtm6hts of the Government of India. 

/TS/ 
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Subject 

V. . 
j r 

Guidelines for prescribing 	transfer oh cieptitat Ioti/ 

transfer a.s a method of rE ct-uitmCrit and the procedure 

to be followed lii cases where appointment is to he 

made by Transfer on Deputation (including short-tern' 
contract) or Transfer basis. 

1, 	Introduction 

I . 1 	The Recruitment rules for a number of posts provide for 
appointment by transfer on deputation (Including short term con- 
tract) and transfer 	"Transfer on Deputation" and "Transfer" 
are not synonymous tCrms 	There is substantial difference between 
thetth 	Under the provision "Transfer" 	the officer is regulaHy 
absorbed ih the potIgradea 	Under "Transfer on Deputation (iné 
ludirig hort-ten htFact)", an oIflcr from outldè th appointed 
for a limited period by the end of which he will havC to rCVCrt 
to his pâFCnt cadr Under Transfer on Deputation or Trahsfer, 
suitable bffic6td havthg the t-êu1it qualifications and experlE 11cC 

working in other Central Go• ye rnment bpa±-tniCht or State GoVCrn-
mCnts are considei€d for ippdihtrn6hti Short term contract' 
also is in thb natUre of dept tation and this method is fbllowed 
when services of suItable off1crn belongilig là non-GovrnmCnt 
orgzthlsatiotis Cg& UfllvslUes recognised rCsarch thstitUtiohs 
pub1i 	sector Utiztak1hgs etct 	are required for apoitittneht 
to teaching, resarh, scientific or tCchnlcäl postS. 

1 2. 	In caseS where the fleJd of promotion consistn of Only 

one post, the lnCthôd of recruitment by "Trangfr on deputation 
(including short-term contract)/Promotion"s prescribed So that 
th departmental officer holding the fCedCr post is considered 
alongwllh outsiders who have applied for appointment by transfer 
on deputation. 	This method is also known an the "composite 
mthod"4 	If the departmental candidate is nClècted for appoint- 
ment to th 	post, It is to be treated as having been filled by 
promotlon 	othCrwise, the post is filled by deputation/contract 
for the prescribed period of dCputation/coritract at the ehd of 
which the dCarttnefltal officer will again be afforded an oppoi--
unit' to be considered for appoIntment to the posto 

2 	Recruitment Rules 

2. 1 	While providing for transfer on deputation (incltidi11g short 
term corjti-act)/trattsler aS a hi(!lliod of recruitment, the sources 

of recruitment (Central GoVt. j  State Governments, PUhlic Sector 

Undertakings etc ) at d the categories and levels of officers (induct-
lug pay scalé) eligible for cortSlderatIoh including cnnditiofl 
of eligibility (iee number of years of serviCC In a particular 
grade/scale) and the qualifications and C-xpori6hce required, . if 
any, should be clearly spCcifiCd in the recrUitment rules Th 
period 6 f deputatlon/conttact 	hou1d also be clearly idicatCd 
in the following tandard form 

. 4 2 
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"Period of deputatIon/contract 	
c 1uditig the period 

of• dePUttionIc0ntCt in another 	
x-cdre post held 

immediatelY prec eding this app0ifltt111t in the same' 

or some other or 	
19nt1ot 	ptmeflt of the Centr 

Government shall ordlnatiiY not exceed . . 

in 

All 	)jnjtries/DtPa1mt5 
5hoUid examin 	and 

the pot 	ii , which nillitar 	
CxperietlCe either in 

g nera or in 

a spciflc field or postB would be 
of distinct 8vtitage 	

nd 

to provide for such experIeflce a afl 	
ehtiàl or dirh 	

aUlI 

ficatidh 	in ispCct of GlhoUP 	A' '& 	posts r6aU1r 	to be 

filled by transfer on deputatioh 
of 

GOVerflmt sCrva1t5 elohg1ng 

to more than one service, a prov!l0 	
hui be made in thC 

rhttmCnt rulC 	
whereby armed, forced pCrsOflflCl due to retire 

ol to be traPsfert 	to reserve 	within a period of oflC year 

and havihg the rCdUIitC experlChc 	
and dua1IfiCatb0 	

can also 

be e0  ideted for appoihtment to 	
Uch posts 	

The foloW1h 

pro11SibflS 
IOt lateral lnductioh of armCd forcS perSdtltltl may 

incorporated In the recrUitmt rules of the Identified po 
be

stst 

In  

Transfer on dePUtati01/_6mPb0ta 

• 

"'the Armed Forc 	Personh 	
clUe to retire or who are 

to be transferr d to rCsCfVC withIh a period of one year •apd 

haUth 	reahisItC exCtieh 	and 	ualif1Cati9 prscrth 	
shall 

also be considered 	
Such pCtSOt15 would be givCfl deputation 

• 	 tethiS Upto the date oh whIch 
they 

arC due for reletnC from 

the Armed Force 	thereaft 	they rna 	
n 	fl be ofltihUed o re-etp 1 °Y 

ment" 

31 	
When the field of dCputatiofl fr GtoUp 'A' posts conskt5 

of Cntrl Government Group 'A' 0fficCrs only, prior consUtat10n 
C is not tiCcCSarY for sClCctlO rs  

with the U1S 	

of an offltr 

heh the fiCid for cohsldCtatboh includes State GovCrfl1t officC 
alno, prior consultation with the Commission Is necCsSary before 

appoiPtit1 	
StatC Gorflmt officeri 	

WhCh the fiCid for cormni - 

(leratlon is macIc morC broad- based and tomisl5t 
	of tmt 	ti1y 

Central/State Goverflmeflt 
0fficCrs hut also offlcere frotn not 

tnnt intitUtI0 	
time séléctiofl r,hall alv.'8 	

be made In cotmnUtt 

tioti with the UPSC 

The UPSC are to be constilted for 	
0 I n tment of a Central 

'B 	ffi o
cCr bil deputation1 to a Group 'A' post 

GroUP

. 
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33 	Whèfl the 'cOmP1 	
mthod" of rCcrUitme 	

is prescrth 

for Group A or GrbUp 	
posts 	, 

the dCParttT1t 	
candidtC 

is to be 	
onsidCrCd alongwItil 0utsiderse the 

n  e e1Ctt0t shafl be 

made by the Commission only. 
tratlnf!L.2!!. 

 for 
4. 	p rocedure to be followed 

de utationtrsfEE 	 - 

4 .1 • 	An 
accratè asseSfl ent of the vacancies, to be filled by 

the above methods ghould be made ufftc1t1tiY In advan1ce no 

that the Mi fl Itt slDeiDartmt0 wili be abiC to f
ollow the prcS 

cribed ytocedtirb§ properlY. 

442i 	WhereV 	the recrUttmC 	
ruiCs prcribt differCflt 

ourC 

of recruitment aftd where varioufl categott 
	of 0fficers are 	ibl

foi bEing tons,
c1rulattohi of iacancIS will be c

~li id er 

proper ohly where the 	
1nlstr 	concCrh 	

CnurCS that all 

SUCh cat orie a 	táPCd iUltanC0Y 	
in othe word5 the 

Deamt9 ShoUld hOt 	ofth 	ircUlatt0P 0f the 	acaflC1CS to 

only onC b Iwo othc 	
thentiohed in the flruIttnent flulC' 

4e 	As 	orol1ai 	to 	42 	abbèe wherCVe 	rnliI0Y 

of the public gtot 	
ga0fbmo 	bodies arid non_stt 

0fficCrS ae also eligible under the 
Recr1t 	u1e 	the Adnilfl 

tratiVe 	itstry, Ôriênd should 
specificatlY, rCiUêSt. the DCI 

mePiS to circulate the 	
achY to all such 

	w ith 

WhOffi they at 	0riäflCd 
so that the reduirements of the lctit 

merit t?dleS arC duly mCt 
invariab 

44 	Ti- vacahcY 	rcular 5hould 	
Y be pUbli5 d  in 

the EmplOYt' Néws' 

45 	Tile mthimu 	time àllb*Cd for CCCiPt of no tiati° 	shoU'd 

be two months' 	
if in a few caseS whCC 

there are cOrnh1P 

rCáSOflB to f il l U 	
thC ,acahtY on urgent basis, 	

shorter time 

limit, wlch shoUld not be leSs 
thari ix wekSi thaY be 

bed with the apdVal of thC Joint SCcet3rY concCr 

46 	All 
the 	alient fatUrC 	of thC VacáCY circular  

aualificat0n5 and 	perieflC* 0ffIcCS eltgibi 	last date for 

recelpi of riothat10 	as prescribe4 by the or1g1na 	cptt 

should invariablY be published in the' 	tiip1oYm 	CS" 

ti 
circular 5hoUld be add6S5 	to- all 	th agenCiCS r o 

sourcCs o,' selCcti0 	
if ted In the 	

C ctUit nt lule5. 	As a 
4.1k 	The 

 

proof of 	avihg 	
wtth this inStrUttb0 	

the DCpatmt53 

shoUld, j1 iakthg a rCfCreflcC to 
the UPSC fo selCctlOflo render 

a certificate to the C o mmiSsion th
at the vacancY circular ha 

been desPath to all 
the agencieS prescribed in the rhlCS. 

o1ritmt o 

4,8, 	while callthg for applicatio 	
for 5 n tran 

on dputat10h1tr sler basis, the MinlStrI 
	arttfl 	lIfflY Cn 

for the bid-data of .  , the candidat 	
in the prdfort1 	gtvêIl at 

4.9. 	After c ircu1at0ri of the post, the popoSai shoUl(.I be sent. 

7 

to th 	UPSG 	early 
as p05siblC 

arid in any case withifl three 

months from the 1osiflg daIC for rectiPt 
of 	

Whil 

I; 



/ 

forwarding the proposal to the U. P.S .C. the reciui ;i Ic dt.i I 

i.n the proforma given at Annextire-il should he sent to the Cornmis 
sion F-Urther i  the details of the applicatik. both rllpillk and 
ineligible 	 alongwith the bepartrrient 1  s coffiments O 

their eligibility or otherwis& should aI so be furnished in the 
proforma RIven at Annexure-C. 

4.1O 1 In the vacancy circulai- 4  it should be specifically rflefltJOtIe(i 
that the candidates who apply for the post will not be flhloVIc'(I 

to withdraw their candidature subsequently4 

54 	Analogous posts 

51 	Whenever the recruitment rules for a post prscrihe 'transfCr 
on deputation/transfer" as a method of filling Ut) the post 4  they 

ge11ea11 contain an entry In column 12 of the stahdard form 
of sch6duld stating inter-alia that. the "transfer on deputation/ 
tratisfCk shall be ad from amongst the officers holding ahalogotis 
posts on egulai bajs. utidCi the CCI ti-al/StátC GoVts 	this I)tnirt - 
inC.ht has bCCn recelvthg rCférCtthCs foffl VrioU5 	iistries/Depart 
mClits asking for the dCflhltloh of tanàlogdus iiosts 	it hnse 
thetefore, been cotisidCked apprbpriate to lay do*n the following 
L-fit6,ka for determining whether a post could be tratcd4 as ahab-
gods to a post UdCr the Central Govt - 

I) 	Though 	the 	scale 	of 	piy 	of 	the 	two 	posts 	which 	are 
being 	compared hiay 	hot 	be 	1deticaI, they 	S110tilti 	he 

As 	to 	be 	an extension 	or 	a 	së;rnéht of 	encli 	otIir 4  

64gi 	for 	a 	post carrying 	the 	pay 	scñlC of 	Ik 	3000-5004 

pet-sons 	holding posts 	In 	the 	pay 	nrnlC of 	Its 	3OoO-OO 

will 	be 	llglblC. 

Ii) 	loth 	the 	posts should 	be 	falling 	In the 	same 	Group 

of 	posts 	as 	defined in 	the 	Departmeht 	of 	I'Cr3011h1l 

ahd 	Administrative Reforms 	Notification t401 13012/2/87- 

Estt4() 	dated the 	30th 	Jdhe 	1987 Viz 	Group At A' 

Group 	1 13 1 . 	etc 

The 	levels 	of résSohsIbliity 	and 	the duties 	of 	the 

two posts should also be compaFable& 

Iv) Where spcIfjc quallficationg for transfer on deputatioh/ 
transfer have hot bech prescribed., the aualificatiohs 
and CxpCriChce of the officers to be seiectd should 
he comparable to those prescribed for dlt-Cct recruits 
to the post whetC direct t-ect-itment has also heCri 
prescribed as onC of the methods of tolhtheht Iii 

• 	the recruitment rUles. 

WheiC promotion is the method of fill tolf, up 

posts 4  only thoC persohs from othr 	eparttnents may 
be brought on transfer on deputation whose civaliflcatiofls 
and CxperieflcC are comparable to those prescrihed 
for direct recruitment for the feCdCt- grade/post ft - om 

which the promotioh has been made. 

5,2 & As, far 	as 	the 	posts under 	the 	State Govt 	/ Pub! Ic 	tJndert;th 	i ri; 

etc hvd 	concertied 	it 	itt auite 	likely 	that even 	posts 	wi Lb 	ideii( I 

cal cleslgtiations 	fflay 	hot have 	coipaiablE scaled 	of 	pay 	ahd 	thiy 

r .i 	I 



(') 	

' 

may also differ with rCference to thC extent and stage of merFe'r 

of D.A. *iili pay. 	
The levCln in the heirarchy and the nature 

of duties, may not also 
be comparable. ThCse, postS may itot 

also be classifIed into four grou p as has been done under 
the 

Central Govt Takihg these factors into 
consideration the s eler 

tion a uthoritiCs may have to be .gtiided more by he nature 
01 

duties performed by the candidates in their parent or,1nl5at'01 
vis-avi5 those in the posts under selectiotl and uualificahmfhth 

and experience required for the posts udr the Central Govt. 
for making selection for appointment by transfer/deputatt0n (incltl(1 
ing short-term contract) from outsidC the Central Govt.. service 
Since details of the Recruitment rules for the posts under 

the 

not be avai1abl 
StatC Govt/PUbl1c tJ n der taklnga ethi may 
data hets, sighed by the offIcCr tbemsClVe and c C r tiflCd/c0 h1t 

signed by their 
mp1oyCr idicatIflg their uualifjcatbohhi. experience. 

assighiflCtitS held in the paMt cotitributionS made by them In 
the field of rëearch, publicatlofl5, to their credit áhd any other 

information which the officet 	
might consider relevant for an3e' 

sing their suitabilItt for the post in question ma 
	be obtathed 

in the prolotifla at AtinCxUiCAo 

CrUcthl date for determthati9ti of eiiiflt 

6 l 	Whèle a post Is reciuied to be filed by transfer on d&ptlti 

tioti (tt1hiding 	hott term cotitract)/tra 	. e 	th normallY Inki 

down in the iCcHiIth1flt i-ul5 that 
officerS hoidthg to5t9 In a 

: particUHl scálC of pay who have completed 8ecif1ed years of 

regulat s vice Iii the cale arC eligible to be considerCd. 	The 

c?Uciäl date foi determination of eligibility will 
be as follows - 

l 	In the case of a vacancy already 	
xistihg at  the time 

of isstie of the commUnicatiofl inviting nominations, the' 

eligibility may be determined with reference to tI 

last date prescribed for re cjbt of hohilhations in the 
résponsiblC for makihi 

C 	ap 	 I.e 	or igintIhg Ministry Ctc 
pointment to thC post  

In the case of an anticipated vacancy the crucial dale 

for dtermlhiflg eligibilIty. should be the date on which 

the vacancy Is expected to ariSC 

appofiltaltnt 
of cIeprt, officeS 

i 	in a 	itüatIoh .vherC the fIeld of promotion 	
0igt 	nil 

onC poste the method of recruitment by transfCF 
oh depUtation 

o 
(including short-teruil cohtract)/Promotioti Is prescribed so that 

the departmental officér is cnsIderCd alongwittI outsiders. 	
If 

the dCpartmCntal officer is sélectd for 
a ppbifltmeP.t to the post, 

it Is trCated as having bCCti filled by prorhoUofl 	
OtheriSC, 

the post is fIlled by cl pUt a tioh/c0ntract for the pre5ribed periods 

In othee. cases, where the field of p romotioh is acIeCl%Itte I 

there are àdeuate nunibet of sa nctioned posts in the feeder g rad 

proniiotiOfl is provided as the first method or certaIn percCu1t8fe' 

of vacäncié 	
is earmarked for pfomotlofl and certain perctntflRC 

for appointment by transfer on deputation or direct recruittnlehht. 

In such cltsese departmental officers ih the feeder 	racIe ar 

considered for promotioO when they are 	
fully dna Ihrd 1(11 
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• discharging the responsibilities of the hiher post and satisfy 
the eligibility critcria 	If the departmental officer is not ronsid - 
ertid 

 
eligible or fit for Pi-OMOtibn j  it will not be proper to :ottni 

der hin again for appointment by transfer on deputation. 	Deputa- 

tion is actually an appointment outelde the formal line. 	It h;i9. 
thet'L-ioi-L4 1  been decided that the departmental officer in the 
feeder category who, according to the proviiotij in the iioVitcd 
recruitment rules I  ,are in direct line of promotion 5 11OL111.1 iu'I 
be considered for appothtmrit by transfer on deputation. 	Similar 
lYo the deputationists 	hà1l hot be eligible for being considered 
for a ppothtment by' prornotlon 

8 	the pay 9cales tolloèd in the PublIc Sector lIndertaking 
àie geherally of two typed, one Wh6rd the pay 8 calel o rri 6 s 
the DA Ail under the Cehtrai govt and the othr where 1ndutr1aJ 
bA pattern l s aidopt6di While there is no dIfficUlty In exnlhin 
the elIgibility bf pubiI §etor employees whCFe the pay scales 
and .A are  on  the litie. "obtaining In the Cehtrnl Govt4 j  dJffienJty 
is épCFiCnced in other cages In the a'betice of ahy guidelines 
about Cuatio of'. pay gea lS h  

83 	' The Department of Public Enterprises follows the, ecuitios 
hiCtIonCd in Anneure 0 while eatiiitiihg cased. involving mdvement 
of Central Govt servants to posts under the publIc sector under- 

takings (not following the Central pattérh pay scale 	ahd ' DA) 
a'-d vice versa4 	ror the titne being the same equations may 
be followed for the pUrposC of deciding the eligibility of public 
iectoi employees for appolnti ent by Heh ort term contrnc tH to 

• 
 

PO ~ tg Uhdr the Central Got't4 	The appointing authorities may 
p1ese keep these equátiohs in mind in addition to other factors 
ih1le Cxa hllhing the eligibility of cahdidats from public sector 

Undertakings4 

With a ViCW to failittlng scrutiny about 	!Il;lI!ty, tIiv 
'acaricy clrculars should tolitain a specific diectioii that caiitlicla -. 

t.es froffi. public sector undertakings should ckniJ•y Indicate whrt.h._ 
Cr the •, pñy sal 	held bi them i 	wi th 	ct l P. A. 	ri 
or the Industrial DA patterns 

-. Sëcto Undertakitj- Equation of pay bcaiCs.. 

8 L • The AktUiHi6ht rulea for bO M6 poflth under the Central 
Govt4 provide fo 	Ihtei ál1g 	côis1d6iâtjoh of 	fficere of the 
Ublic Cctor 'Undèrtakiiig for app61htii&it oh 6 11oft tCthi cotitrnct 

The Recruithietit .Ruie. ieribe certaIn yr of eervlce in a 
particular scale or acnles of pay which are obtaining in the 
Cêhta1 ' G 'Ovts DIfficulty ib oftCh eper1enced nt the time of 

'tnaking sClCctloh In determining whether, a àhd!däte from a public: 
betoi undertaking is holding a pobt equivalent to the One iitidCr 'the CChtral Gbt't4 as Cnaged in the RecruItmet A u Ij!jgj  mainly 
beeue the scales • of pay are different In the Public ctor 
'Uhdertakitigs 
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9. 	 eofDtatb0fl: 

9. 1. 	
the perIod of deputatiofl shall be 5ubjCt to a 

tfl8XiW 

ts wherC a 

of threC years i all casCS ecept for those pos 
n 

	1otigC 

period of tenure i prescribed in the flCcrUit!fldnit rules 

92 	The AdrniniStratt 	Ministti 	
may grant extCflStotl by0tI 

this limit upt 	ohé 	
ate after 0btaifling ordr 	

bf their Secre- 

tary 	in casé 	wheF 	such ctet1510n 
is cohsid 	nece55Y 

in pubith jnterSt 

93. 	
The borfowthg jnIstrie51Parth1ts may extend th 

	d e perio 

of deputation for 
the fifth year or for the second year in 

CXCe5. 

of the period preerIbed in the RCcrUitmt 
rUle54 

wher ghsolu 

tély neceSSarY suSjeCt to the f ollowing conditions 

I) 

 ar or t 

while 	btdthg 	
xtCt10fl for the fIfth ye

he 

5econd 	Ct 	Iii CtcCS 	of thC period prCScr1t) 	
hi 

the 1teUIthieflt 	ules 	
the diteclivC jsued for rigid 

apPlitI0 	
f the tenure rule 	shoUld. he tài 	

into 

cotiideFatb0n ahd iiily in rarC arid 	ceptbo'1 CirCUtfl 

SIanCt 
Is 8u C 6 6xtens,ion, s hould be granted 

1. 

The 	
tehiriihoUld he sttiCtlY 

in ptl1C ihte 

and with the peciflc prior aPpr0 	
of the conccrt 

rttt1 
MIntê of the o towing iIs1 I DCPa 

I  
Where gUch extetiSiOh is grantede it would be 

ofl the 

	

pecifI: 	
erStahdthg that the 

0fficer would not be 

ntitied to draw dCputatioti (chity) allofl 

e e tefl Ib fl would be 5ubêct 
Th 	

to the prior apprOval 

ng orgflflitb0T the 
0fflcer o n .depUttti 0 t 

of the lendi  
arid wherever pecC ar the tJ.PSaC 

(r 
k9,4 	

in cASes where the exttnsi0 	i 	
beyond the fifth year 

or/ byofld the second year in excess of the period prescr1b 

in the RCcrUithlent Rule5 the amC 
would be allowed only after 

0btainihg the 	
approval f the Dpartmt of Petofl1 	

nd 

Traintflg 	Propoal in th1 regard should 
reach ths Department 

at iCasi three tuohth before the expirY of the exténd 
	tehUre 

9 5 • 	
When eittetiIbti of the period o deputation is 

onside' 

the period f extension may be so decided upon as to enable 

the officer 0ceined to continUe oh deputattori till the 

of the cdeffl1e tear in caCe wheie the offtcCi hae 	
001/ t1ege 

going childr6hi  

9.6. 	For co
mputthg the total period of depUtati0h1 

	the period 

of dCpUtt10 	
hcludiflg the period of déUtati0n1 in 	tith 	cx 

cd e pOst held 	i1ed! 	
pt cediflIZ the CurrCht 

in the saC or 	
oihe 	

orgahu1tj0h1Trt 	
of the 

governmet shall also be taken into accoUflt 
 

If durIng the periOd of (tCputatbofl the basic pay of an 

employee exceeds the maxImUrn 
	

f the sale of pay of tl' 	
t,o; [  

or the fixed pa 	
of the post 	

on accOUtt of prof01t 	
prO1110th1 

•• 
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helow Rule or otherwise the deput 

be restricted to a - ttutx jtTltI cr1011 

on which his pa thus exceeds such 
reverted to his parent 

. r U•tnhIt 

---- 	- - 

98 	If 	durlhg 	the 	period 	o 	depUta011 	on 	accb'U 	of 

the 	Nxt 	1clow 
pyofortill  
Rule 	th 

prbrnotiófl 	in 	the pareht 	cadrC U,id 	t 
scale of 	y 	hj g her thati 	

tile 
employee 	becomes 	entitled 	to 	a 

attached 	to 	the 	x-cädre post e 	he 	may )aHO 
tb 	9 .7. 

scale 	of 	pa 
to 	compl4t 	the 	tiorhial 	tenUte 

the 
of 	deputation. 	snibCct 

of 	dëputatio1 period 
hould 	he 

above 	but 	jib 	ëtehsiOfl 	of 

allowed in 	such 	casCSi - 

9.9k 	tctCti5iotl 	of 	depUtatiort 	appointt111t 

th the. Recrtilthieflt rules would 
laid dowh  
with the Uhtoh Public SerJie &mmis1° 
the relevant recrt kment rules 

were frahied 

the UnIon Public SeiPice GommiSSi0 ni 

910e such cohU1tat1on wôld also he necessary 
appoIhtn where such deputation- 	

i1 nts were n-iadé 

fk Utilont public Service CohimisSi0ti 

9t1 	The 
Uñtoti public ServIce CommlSSibtI base hdJeer ,  

to the f o lloWihg relxatl0h 
Where thc word 'Ordiiar11/ 

C is jiec in the recruitttletht 

ruls 	to p.overn the period of (j(tItt10t1C 	t he periid 

of deputatiti 
m he extended by the comritet1t autholitY 

hV hot more thh one year except ifl tases wherc thC' 

period hientlohed iii the rCcrultitlbflt rule. Is 5 year 

ok hlore4 	in the lattet 	coflsUlt1° 	with the UI'S( 

would always be neces9arY 

a 
9 1 

Ze If the deputat ioti petiod s not laid dowtt in 
th 	iecri1t trfletlt 

r,ule 	then' the etehI0tl o 	hC period of deputti 	cati he
1. 

granted by the Adtninistrat 	
)!nisttY/DePtnh1t subtiect to 

pãia 9a1 to para 	
aboVêe 	

In üch a case reference to the 

Commission would be hecCssarY only if the appointhlehlt oh deptlt 

tioti had beeti made 
lii ebhUltatiofl with th 	

CohihilsSbOfl tnd if 

It ! 	ntetided to èxtetid the tenure 	if any,  . indicated in the 

Comttti1bt 	adVic 

9 1 	lii Caês ,whre the initIal 	ppoihttT1/ 	titd of 

ias decided 	ith the 
approVal of the APPhItIttTIeIlts Comtfl1t 

of the Cahthët 	any etensiOt therCof 	ati he g titCd only w4Ih 

the 	apn)rO'I 	of 	the 	Apptittffltet5 	CnC1,Ini ttee 	hi 	h' 	(.abiflt* 

I he Admini5t ative Winistl iesl Depal acids 	
0uld no d hi 	I 	I 

the UPSC1 wherever jieceYe bMoré seeking apprOV' ol 

AnhoIntmehts Coh3mltt 	of th e  Cabinet th roUgh the EstahliShuttdt 

Officer' 	-. 

in his cadle under the Next 
tion of the employee should 

of si months from the date 
maximuni and he should be 
... 4k4ti ih 	SAId period 

beyond 	the 	flCFJ''4 
redUl te ton;UI tfltithtl 
in all cases wIier 
III cbnsultatbon with 

in1 -all caseS 

it-i 	consulthtiott 
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10. n ent 

1Ol 	RecrUitmt Rules for some posts 	
récri 	

inter_al 

ITransfer' as a 	
ódC of rCcrUttmnte 	

ITranC 	rnCat1tfl 

absotPti0fl in the post. 
	Consultation with 

the UPSC is ecrY 

in all cases of appOintt by 
h1ransf' to GrouP 

	
and rOtJP' I' 

posts' 	With 	te* 
to havthg a uniform pproad1 anc 

to 

the UPSG to cbhs1de 	opO 	
for, absorPtton by 	

Transfet' 

expeditb0U 	
th f0ilowIng gutdelthC5 arC laid dow" 

Ca5 	of trah5f 	
fall into two cat.eg05 viz 

	to 

a) 	Where R 	
UttmCflt rUleS prOVide fof 

	
by Tr' 

fer Oh b uttiOITr 	
and the prbP05 	

is oY 

offië alreadY 5elctéd on dpUtaui0fb 
absorb äh  

b) Where RêcrU1tme 	
Rules provide for. 

 1 ansfr on l)epUt1 

tion ohlV at thC ti 	
of thtttai 	ClCioh 0f thC 

concerh 	
bt hâe bCh më dCd subsed 

	tlY to 

TFahSfC 

So fa 	aS the first 	
tgbr . is coti rnCd 	the Co 	

j1Ofl WIll 

consid 	the 
propOat5 for absorption where 

	
f0 l1 0  n the 	

g condi 

tiotiS are fUlf1llt 

j 	ThC 'ititt 	
5etectbbtt Oh d 	tatjbfl: 15 	

Ct1l(l haV 

beefl itiade th 	ltatibfl with th 
Comrnt55°'' 

The a 	
tstratt 	

tnistry 5hoUld certifY thtt ttirr 

bd bth 	
dCpUtatt5t in p0sitt0fl appotht 	

a1ir 

to the otitC ho* 	
for absotPttofl4 	

d in cs 

there is atlY 
5ch p0ho hC IS hOi 	1lllhS to be cott 

dered for appbthtmt 
on Trafl1 	

basis' 

IU) o 
The p&SOh tohcCr 	

and the lehdthg authOritY ha 

theji 	
jlthg9 fot 	üch 	

erm'.t absojPui0I 

iv) 	The 

brigiflal circular letter callifiR for nomination for 

depUtatboh 5hoUld 
have cleari 	

htiO 	
the 05sibi11tY 

of pê hahèt1t äb rpti0n 
(ioè TraP5f' 

In the 5ond 	
tegorY of cases, 	

whe 	'trafi5 	
has 

beeP provided In the Rul 
	

5Ueq
UCt1t to the sélectbofl of a 

peSOl on 	eputatIofli the 	
inlstr1esartm 	

choUld re_circ 

late th post clelY 	
dcatiflg IrranSfer as a mode of reCrtit 

meflt aflà then 
only make a rCferen 

	to the Com5Ob 	
Such 

circulation wilt also be héceSSátY 
In the ether 	tegorY of caSCS 

If the origth 	
IrcUl 	tet&C 	allthg 

for nomihatt0h fqr dUttlfl 

did hot 	
learlY rnehtiot the 	

0  ib11.1t 	of perm 	
absorPuJotl 

vide (iv) abovC 
Cl 

11 	

oh 

Ill 	
I he It,structbon5 On 5nijY 0f U ,fere 	coIlt1' 	

fl 

7 of 
the AnteurC to DOP' s O' to. 	

lI ii ,5%1 	dt 

Para 
2il2 %9 mainty deal 	

Itb casCS wherC n&rs0' 

afipoIflt 	
oh TnfC 	

It iS• hoWev 	
6hsrV 	

that tnot ct 
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14) 
1/ 

- 10- 
the ctsCs Of 	efmatieht absotbtiorl arc ' tiiri!e 

Were tak6n on beputation initially under the. ty)ètho(1 of 
 

Of 	DeoUtation/Tratlsfer' 	cohtaitiëd 	in 	the 	ijCt'aht 	RecrUitlt1Ct 

u1e 

i12 	l'n In thC tye of cases rnehtinthl •abot 	 WhC1 

ti 	hff!ttt 	initiill y 	omCs 	oti 	Dt,Ut atidt1 	ad 	IF 	 titt I y 

ábsoilxd 	the nol-nial prInciple that the seniirit y 	Itonl I he rnhlh I 

ed from the date of suc'h aba 	 m 

	

orptloh, 	qhould 	l 1, 	.tt)$) 1 Y' 

Whé'e 	hoWever. the officCr has already been hoiditig hi) the 

date of absorption the satiiC or Cauiv lt'tt gradC on regu r la 	basis 

lb his 	arCflt D60artm6nti it would he 	
cjuitahle afid approt)riate 

that 	uch regular serVice In the grade shu1d also h takCn into 

account in d e termining his seniority suhict only to the conditiofl 

that at the most it would b& only from the date 	f drptltatiofl 

	

• tO the gi-ade in Which ab5o'tJt1Ot 	js beihg tnade 	It has al so 

to be Cnsurêd that the fixatiOh of, seniority of a trattsICr ill 
àccO?dzttfte wjth the above p-iticitle '.ViIl tiot affect any regular 
prontiot!orl made to the next higher prade prior to the date of 

aho1btioti 
Accordingly It has beCb dcicièd to dd the follow- 

ing 	Ub para 	(LV) 	to• pafa 7 of t:ihitl 	coriitfftifliCfltCd vid 

o 	dated 22l24fl 

"iv) 	In the casH C of a pCfsOti who is ihitial 1 y taken Oil 

dputatioti ttd abiorbCd later (i whC thC l-eleVatlt 

RecuItment rules hfovide for It ait let oil DpUtflt1Ott/ I r tii' 

fiif 11is schiority iii the grade 
I 

iti whfth It th nhsorh 

V)iil hormally be cohtitCd from the date of bs
o rption. 

if he ha§ j  howêifCi t  been holdihg ait.eiclk, (ott the date 

of absorption) the same or aUivaICnt 'rade on e'nl it 

basis 	in hi8 faiCtit ()CpzrtmCht such i-gUlar 	erviC& 	ifl 

the grade shall also be takeh into account iii fixation 

of his sCnibtlty 	sublCct to the conditioh that he will 

be .givêh sehibrity fi-Om 

the dnte he hn been. holding the post oh t)CUtatiOn 

U 	
01• 

- 	the date froth which he has beh appointed on 	
td a r 

basIs to the same or ecluivaleht grde in his 1jlrt. 

Departmeht 

whichever is later. 

The fixatiofl of seniotlty of a tráhfereC In acCOfCIatIC 

*ith the above prihciples vill tiot 	howCver 	affect any 

regular pi omotiobs to the next higher grade made pi lot 

to the date of such absorptiorii 	In othCr. wotdse It will 

be operative bnl, lb. fillIng U 	Vac'abci&S In higher gradn 

takIng place ifte udi abnorptioti Itt clses in Which 
transfers arC not strictly In public literest The tra,;ferr-
ed offIcers will be jlaced hlow All. officers appointed 
rgti inn y to the. g tad Ott the daft of ;thsoliit iOn 
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12. 	Whethei 	ati officer 
for appointment for another de itat9fl 

No g€neial order has beCh issued regarduh1 cooh" 

off period bëtWn or 	spell ot deputation and anotier spCl) 

of dCputatiOn. 	it i 	
fok the cadre controlling authoritY to 

decide whether thCrC should be any cooling off period or not . 

IIowtt'ers th view of the rild applicatiot of Tenure RuiCs, 
their 

officC5 shoUld hot 	ty away from 	
.rCSI)eCtIve ca dres 

beydn 	the northál pernIssiblC deputation period. 	
This aspe(t 

should be kept iii vICW whllC 	c iding whether there should 

be any cooling off period or note 

13. - Tilled hTranSft, 
2Loyth6hit of ctlrDlUS staff 

l3l. 	No vaancy shall be fillCd by tránsfCr (othewi5e 'than 

on deputation basIs) ithout 0btaining a cCrtifi of  110n1 

aVailabilitY of sukplus staff for, redeploYtileot against the vacan 
cy in the flt instahce from the CCntral (Surplus 5tff) C1l 
in the DépartniCtlt of Persotinel and Training in 

respect of GroUP 

'A' Group 'B' or Group 'C' P. or from the 
SpCial c1l 

in the DirCctdiatC Gtneral3 EmployrnCnt and '1'rainhtg, 
Mini.trY 

of Labour in respect of Group 'D' posts. 

Where a Group 'A' or Group '11' posl is to be 1illd 

up by transfer in c on6tltati0fl with the Codifflis51°' the C(tII (d - 

ling authOritY th respect of the the post shall first 111 titiiate 

vacancy to the Central (Surplus Staff) Cell ih the I)eptr1t 

of PCrsonel and Training MinistrY of Per5onn 	
Public 

ces ahd PensIone who, if it ha 	
a sUrPltis rtflPl0Y 	oil its 

rolls who Is 	
HtnC faciC suitable for appointltlCtlt thereto, 

shall sponsor him to the Commission Under, in timation to the 

con trolling authority concrnCd for being 
051der 	fo, r a bsorP 

tion against the post it 0 uëtioho 	Such a post will he c ircUlat 

ed only If the cell c ommunicate non availabilitY of 	
ui[ah 

surplus employCC 
from its to1l to sponsor for absorPtion 

It, or thC 	
holds the surplus employee sponored 

by the Cell to be nuitablC for appointment to the pota 



1110 bATA PROFORMA 

Ia 	Name and Address in I3lock. letters 

2. 	Date of BiHh (in ChFistian era) 

3 	Date of retiement Unde Céntral/ 
State Govtruls 

4i 	Educational Qualifications 

5. 	Whether EdUcatjoa1 and other 
civalificatjotis eaUired for th 
post ate sat1fid . (Tf ariV quali-
fication hag bèn tieated as Cqui- 
valent to the one pri6scrIb6d iti the 
1- 016S# state ... the authbrity for the same) 

Qualifications/ 
eicpCrience 
requied 

Qualification / 
ExpCrience 
sed by the officr 

Essential 	. 	(1) 

 

 

Desired 	 (1) 

(2) 

6& Please state .clCäHy Whether In the 
light of ehtrlës ffiad8 by you abovC 
you meet the rëduirCrriCnts of the 
post 	u 

7 	I.Thtails of Emlbyrnent j  in chronological order. 	Enclose a 
separate §he4t j  duly authénticatéd by your signature, if the 
space below is Insufficient 

Office / lnstt. /0 rgn 	Post 	From 	To 
held 

Scale of 	NaturC of 
pay and 	. 	duties 
basic pay 

jk 

7. Nature of present employment ic i t  

adhoc or temporaiy or civasi 
permanent or pekniatiCtit 
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9. 	In case the present_emp1çyment is 
held on deputation/contract basis, 
please state - 

The date of Initial appointment 

Period of appoiiitment on 
deputation/contract 

Name of the parent office/ 
brganisation to which you belong 

10. 	Additional details about present 
effiployment 

4. 

Please state whether working under 

a) Central Govt 

bY State Govt 

c) Autononious Orgarilsations 

Oo'ernmeiit Undertakings 

Uhiversitles 

11 	Are you in Revised Scale of Pay? 	If yC$ 
give the date from which the rCvisio 
took lacC and also thdicáté the 

• 	pré-rCvisCd scales 

12 	Total emolUtii6rtt6 per month now diawh 

13 	Additional 11 hforination j  if atiy,  
ihjch you would like to mention in 
support of your suitability for th 
posts Enclose a scpatAt6 sheet, If • 	
the space Is 1nsUff1cl6iit 

14 	Whether belongs to SC/ST 

15i 	Remarks 

Signature Of the cahdidat 

hit 
	

Address 

CoUht ersigne.d  

(Employer) 
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• 	' 	 PROFORMA FOR REFI:RRING PROI'OSAL TO 11IE UNION 

IC I 	ToW -A PPOINT 	oN 	1A110 NI 

Name o 	/itlitry/tëafl1etlt/0f 

	

2. 	Grade/Post for which selection is 
tme to b(i made for appolnt1 on 

Designaton 

Classification 

Scale of Pay 

	

3. 	Total iiutnbCr of post( ;) In th 
Grade 

NUmber of posts filled on 
tcgulàt basis: 

By direct rCcttlittnetlt

By ptomotiofl . 

By Députatiofl 

By TransfCr 

By Cc:nitract 	. 

Number filed on ad-hbc basis 

if atiy 	Initial date(s) ftom 

which ad-hoc a ppoitltmëttts had 

heWl made 

Number unfilled 

a) 	Number of regular vacancies 
fallIng under deputatiOn auota 
now reported. 	(in t&rms of 
instructions contained in 
paa 4W of DOP&AR OM No. 2201115/86 - 

1tt(D) dated 10.4489) 

b) 	Date(s) of occUrrflCC of 
vacancy(s) In (a) above 

Complete job descriptiofl leè 

duties attached to Up2St 
(selifltatC sheet to be attached) 

	

flec11ttent flUles for the 	 post 

a) 	Date on which the IecruitmCtt 
rUltS were notified in the 
GazCtte -of .  India and UPSC 
reference number under which 
they were ap1)rovfd 

4. 

5' 



- - - 

I)) 	'thocl 	f 	IUjtIIt1t 

/• 

 

c) 

7 ' 

9' 

10 

, direct re c rtt I uie ii t. 

% promotion 

% 

Whether up-to-date Copy of the 

recruitnietit rules has been enclosed? 
(this should invariably be Stilt 

	

for reference) i 	if any change 

in the R e cruitmt Rules has, 'been 

agreed to by the C0111nhi5Si0T after 

they were notified, details 
s hould be a ttached 

elaXit1(t 

) Wthe1 ahy re1xat.tOt1 j,ivolve(I 

Ii) if so 	wlit.het 1)OP' S apt oval 

taken 

c) Whettici tlaxatioh indicatcI 
in the vacancY circulat 

Method of recru.i.trnCtit followed for 

filling up the last vacancY in 

the grade. 

UPSC reftretiCe ituruber uflder which 

SC1 CC t ofl for appOltitilitilt on 

deputation ws lost considered. 

) WhCthc tht tbt Was c itult&1 

to all thC authorltie5 povldcd 
in the Iecrutt1t1Cht rules? 	if 

not 	;tate rCasotis (Pl5 

tilclosti j C60Y of tue iiiCUI1 

5sued a longwith a list o 

organistI0fl5 to whom it 
was sent) 	A certificate to' th 

ffect that th copieS of the 

V 11c,Micy circtIt 	hvC been de- 

pat.ch 	to all the 	tjihori tiCs 

it ntioi ed in the 

rUIef to b6 attached. 

1Ite tiler the floSt was t)Ubli1 
he EmplOYmeflt News' vidC in t  

. of .  Personnel 	rining 

Nô.O.MNoli417I j7/83-Ett(ith) 

dt1?.75 	22o586 	if so 
a copy of rleVaI1t extractS to 

• 	be e nclosed. 

c) Total itumbr of a pphicat lunS 

(.(IVC(l jh Si)OflS to tti' 

circtihti'I j. 11) i o yincnt tkw;. 
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d) 	Noo 	of applicants 	considered 
eligible 

Noo 	of applicants considered 
ineligible. 

Whether bio-data 	in original 
of all applicants have been 
enclosed. 

Whether the proforma showing names 
and qualifications possessed by 
the applicant and those pres-c 
ciibed 	in 	the 	Rechiltment 
RUles 	has 	been 	enclosed 	(t'lde 
DOP&t 	01M1 	No.39011/8/81- 
Estt(13) 	dt 	18.7681)1 

IL Character iolls 

Conplete and Uptodate character rolls 
of all the applicants are reqUfred 

Whether a list 	liab 	been 	attahCd 
showing the ndm6h of officéks whos(! 
charactei 	rolls are enclosed 	with 
this 	reference. 

Are the character rolls complete 
• 

	
and 	uptodate? 

12. Whether a self-contained 	note explaining 
the 	roposal for dCpUtation 	is 	enclosed1 

13i Whether a check list on the format 
circulated 	by 	beptt. 	of Personnel 	& 
TrainihR 	trid6 	their O.M. 	No. 
220106/86-Estt1(D) 	dated 	20.5186 
is enclosed1 

Signature 

• 	 i. 
Designation  

Date 

Office 	Tel 	No.  



fiAf4JIk 

IECR(JITAENT RuLES 

a)Whéthr already not1f1d 

tt1r tiptodate 

Does It provide for transfer on 
dëbutatjofl/ahsfer 

.d) Whether coii5u!tat4Ofl with UPSC 
hCcessary 

VAOAt'1Cy CiRcULtn 

I  Has it gone to all cohcemed 
b -ganisations/agencje6 pa-es-
cribed in REs 

Whethr list given of organisation 
to which circu1ated 

Whether p -escribed CligibIlity 
cotiditions/fjejd of selectit)n/ 
educational qualifjcatjoh And mode 
prescribed in the rectt rules 
meiitloned hi Ilie circula 

Whether vacancy recirculated if RH was 
suhaequently amended (after inItial 
appdihtnint on deputation) to provide 
for transfer (applicable only for 
tFahsfer cases) 

Whether date an(I manner of occurrence 

U 	given 

H EL A X AT ION 

WhCthér any relaxation Involved 

if sui whether DOP 1 s approval takeh. 

0. 	Whethr relaxation indIcated 
In the vacancy circular. 

5. 	S.EIl0RITy LIST (FOR C0POSITE FIELD) 

Whether seniority list in the feeder 
grade received 

If so i  whether in prescribed proforma 
(Anneuxre I of I)OP OM dated IOA.R)) 

Whether duly signed by an officer not 
below Under Secretary's rank 

Is there any discrepancy 

r 

2 . 

3. 

fl 

64- 

. 	 .. 	. 



6. 	JOR 

whether givefl 

7. 

a 

in preSCr1 pi 

Wheti1 reqU 	
paiti 1ar gi vM 

Whth 
indic3t 	

(with rta° for 

i i g lht1UY) 

8 	
j1O-DAT OF CMD1I)A1IS 

a) Whth 	
reciV 	for al 

0ti1e 

(e11ib1e and 

) 	whet 	ign 	
by TionlIllees 

b  
hCtbr rec ved 	

roth 

proP 

 
c l lanncl  

9. 
	CHARAGTER ROLLS ------- 

Wheth1 	recCiV 	for alL 

Wt' upt0cte (Po51tofl to be 

1ndit 	
in a separate het) 

1%i case O a1te!td COI,1e! of CR 

	

atte5t 	
by an 0Iuictr ot 

b1ov/ Unclel scactiry 
; rank. 

d) 1t 	
a05 

for iIICOTiP 

h r 	
't 

n0avaU1 CRs 
giVé. 

Iml 

10. 	
PREVIOUS SE11 

ItaS UPSC refCren1 	
nunib 	

JvCn 

helr re5 	
list 

(5tiU vaIiC1) 
1 

available  foI1 ptV1 	
Ctb01 

11. @ 	
STltIGJ21L__ 

) WC 
	

certi catC giVfl 
that no 

her 	
waS pP0  

prior to th (ffcr wlih IS 

for trat 

b) ii there ar other dPltatt 
ibt. ha a 

certi 	
of their wwj1l5 

'p for traUSfr giVefl* 

12. 	CO 	
1R 

@ 	
O 	

ER 

a) W1eth 	
avh 	ftotfl 

b) 	ther 	V fl 	)I r I TflT 

dr partt1flt (s) 

• 

@ Api•' 



2€ 

: 

ca  cz ec 

o: 	Cj::::er :- C:::catos : rv2ce ener 
:-: ssessc in 	trr 	cf scale 	of C. Fs. ata 
cate as 	7 	7'  oIZ.:r cc - ie - 

a 	scale - I ec 	as r'sses -  e, 	e -  = 	- 

• 	 of 	pay 	& I per 	R.Fs. sed 	y ceived  
av 	therein ireasnn 

• 	 .1 
officer theefor 

•I I I _______ ___ ______ 

2 	 3 4 I 7 

E.O. 	I 

2 

D.O. 	I 

2 

G'I 

I 



A iin xi, re 1) 

PAY SCALES IN TFE GOVERNMEN'I' 
	 PAY SCALES FOR PU LU •I( SEC1Ufi 

flange of Existing Scale of Pay (Revised) 
	

Maximum 

1lnimum of the ' 	 Rate of 
scale 	is 	not 	less Increment 
than 

A 	Supervisors 

1) 	115.1640 R5.60-75 

ii) 	fls.2000 Rs.60-15-100 

U. 	Ex&cutives 

I) Rs2200 fl75-100 

Rse3000 '99100-125 

Rs3700 1(s125-150 

Rs.4500 	 Rs.150 

C. 	Executives 	lii Scales 
Analogous 

	
to ScheduiCci 	Scales 

Rs5100 Rs6150-2.00 

fls.5900 Rs.200 

Rs7300 R20072.50 

Maximum of the 	Scales of pay 

scale is not 	(for 	puhlic 

more than 	 sector under 
takings 

Rs.2900 	 flç715-40-I355 

fig .3500 	 900-50 I 651) 

Rse4000 	 fl410()501350- 
601170 

Rs4500 	!1450601750 
702240 

Rs 5000 	 fls .2050-10-2400 - 

85-2740 

Rs.5700 	 I25_1003225 

11s.6700 	 fl.3000-I003700 

fig • 7300 	 Rs. 3500 100-4001) 

Rs.8000 	 Rs.4000125 
4500 

1 
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• 	13 	•. 	 .. 	 . 	14 

• 	
- 	 ' 	 • 	.. 	 . 

jfIC 	 , 

S 	 —TT 

3.qzW r11 (ii),iIin&i, 3TTI4 	 . 

	

• •• 	. 	. . 	 . 	 ('qi. A. 45028/3/99-Tf.-JI] 

• 	 S 	
-.: 	 :L;. 	 . 	' 5, 	

'. 

•, 	 ••1•• -. 
	 ' 	 . 	 ,l• 	. 

fu4u l—fti 	u-t() 	 ') %OPMR, 2001 	1.. 579, -d ft 10 

• 	 . 

-r 	•i- 	 5' ' 	 . '.. 	 .  

NewDeihi, the 8th May, 2002 	• ,• 
• 	G.S.R. 177.—In exercise ohhepowera confeiredby theprovisoto article 309 of the Constitution, and supersessiofl 
of Assam Rifles Hindi Translator Grade I (Group 'B') and Hindi Officer (Group 'B') Recruitmentkules, 20011 the PresIdent 
hereby makes the following rules, regulating the method of recruitment to theposts of Flindi Officer (Group 'B) and Hindi 
TranslatorintheAssaniRifleE,MinisirvofI-lomeAffairs,llainely:— ' .• . *, •.'". -.,' ... :.• •i " 

1 Short Title and Commencement —(1) Theserules may be called the Assam l.ifles Hmdi Officer and l-Imdi 
Translator Grade I (Gtotip 'B) Recruitment Rules, 2002. 	 . 

(2)'Mey shI come Into force oti the date oftheirpublicalioninthOfficial Gazette. 

.Niniiberöf poStSclaSifIcaftofl and scale bf paThe fitiMbdr of the Mid poth, their classification and the 
scalé of pily attached theretO shall be a specified in columns 2 to 4 Of the Schedule annexed to these rules. 

Method of iruitment, age limit qualifications, etc.—The method of reôttiitinent to the said posts, age litiuit, 
qualifications and other matters relating thereto shall be as specified in coluthns 5 to 14 of the said Sithdu1e. 

InItial Constitutiofls.—The incumbents of theposts of Hindi Translator Grade land Hindi Officer Who were 
appointed to the posts before the publication Of these roles shall be deemed to have beeii appointed under these rule and 
the ervicO rendered by them in the said posts before the said pubhcation shall be taken into account for deciding their 
eligibility foi promolioti io the next higher wades. 	• 	. .: 	

'.. 

5.D4isquicatn—Noperson, 	. 	' ............ S 	
• 	 . •. fl  

(,:... ......-, 	• . 	 . 	 S 	
• 	 ,. 	 S 	

. 	 .: 

(a) who, haéntr&l into or èontracted a marriage with a pOroh having a spousO living; or 
S 	 S  

• 	(b), who, having a spouse living, has ehterOd into or contracted a ivaitiage.with any peron, shall be eligible for 
. 	appointment to any of the said posts :- - ................ 	. •. • 	. ...... 5 .. 	 / 

ProvIded that the Central .Governntetit may, if Satisfied that Wch hiãitiagd is peimisgible under the perönal law 
applicabktb'iiii 	th{'d'the I4 ôthi ground forodding, exemit any person from the operation of this nile. 

6 Power to relai —Where the Central Government is of the opnuonthat it is necessaiy or expedient soto do, It 
inay,by order, for reasons to be recorded in writing relax any of the provisions of these rules with respect to any of the 
prcMslOhs of thee rules siith-'fespect f'ahy .  class Or categoty,ofpetsons. •. 

ic 	- 	. 'r-- 	:' 	' 	p -" 	• 	. 	- 	•-'• 	• i 	'' i' 	- 	S 	 S  

7 Saving --Nothing in these rules shall effect reservations, relaxation of age limit and other concetofls required 
lb he pruldèd for 't1Lé SchcIuled Castes, the Scheduled 'fnbes Other Backward Ex-Servicemen, and other 
seclá! catégorie ofpèrstii iii aeoFdânc With The OrdOrs Iitèd by thO Central Government frolli Utile to time hi this 
regard.  
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Name of 	Number of post Clasiflcation 	.• Scale of pay 	Whether Selection 
the post 	..... : . 	 . . 	. 	by merit or selection 

cum-seniority or 
non-selection post. 

1. 2  3 	. 4 	 5 

(2001) 	. . 	GenetalCentral Ps. 6500-200- 	. 	SelectioflCum- 
Officer 	.. 	Subjectto ServiceGmup 'B', .10500/- 	Seniority 

vrialiondqiendent 	Gazetted 	. 
on woildoad. . 	Ministerial 

Age limit for direct recniits Whether benefit bfàdded EducátiOiiàl and Other 4ualification required for 
years of service admissible direct recuits 

6 
 

Not exceeding 30 years. bb ENsefltliil : (i) Master's degree of a recognise 
Note Ii Retaxable for Government.......................................
Servanis npId 	years Ii 

t 
rSItj'ot  E4U1 	htthtWii.iithEftgiish 

I 	I 	 ' as a sibject at degree ievel 
accotdailce with Die tnsuilctlons 

;lt 

01 

t 

.. 	.. q. 
of Orders issi 	hé'Mra1 

. ,,.. 	,. 
,,., 	

•,. 
. 

Master's degree'of a recognised tlmversity or 
GovenunditJ'! 

, 

J... 	.. 	. Equivalent in English with Hindi as a subject at 
NotC2:—ThOcrUcla1 datCof . ... 	 . 	 . Degreelevel. 	 . 
determining the ag llult,shall CR 
beth68lo' sng 4t'o receipt Master's degree of a recognised University or 
ofappliatioiis l6iii candidate Equivalent many subject with Hmdi and English 
in India and not the as a subject at degree level 
closing date prescribed for CR 
those in Assani, Meghalaya, Master's degree of a recoguised university.  or 
Arunachal Pmdesh Mizorain, Equivalent in any subject with Hind! Medium 
Manipur, Nagaland, Tnpura, and English as a suject's at degree level 
Sikkim, LadakhDivislonof 
Janunu & Kashmir State, 

CR 
Maefs degree ola recognised University or 

Lahaul and Spill District EquivaLent In any subject with Engl!si 	edium 
and Pangi Sub-division of and Hindi as a subject at degree leVel 
Chamba District ofilimachal (ii) Five years' experience of tenninologica! wotk In 
Pradesh, Andaman and Nicobar Hind! and/or translation work from English to 
Islands orLakshadweep. . 	 Hindi or vice versa pieférabi of technical or 

scisntific liteatnre. 
CR. 

Fiveyear'sexprkiceofteachiiig,reseárch, 
writhig orjoumaiisni inHindi, . 

Note l —Qualifications are felaxable at the disctëtion 
oftheUl.S.C. 
Note 2_41,ie  4ua1ificatlon(s) tgarding eperieiieeW 
arerelaxableatthediscretlonoftheUPSC inthe 
casej of candidates belonging to Scheduled Canto or 

H 	 . 	 . 	. . 	. Scheduled Thbë& Ifanystageofstlectlonthe 
U.P.S.C. Is of the opinion that sufficletit number of 
candidates from these communities possessing the 
requisite experience are not likely to be available to fill 
upthepostareservedforthent 	. 

145 11Ai2002-4 
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Desirable: 
Kiiowledge at the level of Matriculation of one of the 

languages, other thanI-flildi, mentioned in the eighth 
schedule of the Constitution. 

Two years' adm ilsitative experieiicè including 
experience of organising 1-lindi classes or workshops 

Whether age and educational 	Period of probation, 	Method of recruitment, Whetherb) direct recruitment or 
quaiflcation prescribed foE 	if any 	 by promotion or by ,  deputationIabsorptioh and percentage 
direct recruits will apply in 	 of the posts to be filled by various methods 
the case of promotèes 

9. 	
0• 	

.10. 	 11 

N A 	 I 	two years for direct 67%plvmotlOn failing which by deputation 
recruits 	 33% deputation failing which by Direct lecruttrnent 

1 	' 

•1 'I 	1 

d1 In cjise 	etüitin(by potiol1on/ LfaDepartinental Promotion Committee Circumstances, In which 

deputation/absorption grades froth 	
l  exists, xhat is its composition Union Public Servke (iom- 

which promotion/deputationJabsop- mission is tobe,consulted in 
I' 	u' 	' 	 -' makingrecruitment ptionto 	1nade' LI 	 ri'I 	•II •.'"'•. 	 I' , '. 	 - 

12 	 I  13 14 

Promotion - Group 'B' Departmental Promotion Committee Consultation with UPSC 

Hmdi TmiSlatot Griide-I with three 1 (Fdr CO6sidermg Promotion and necessary wlule making 

yeth 3  Egti1r set ice itIi 	d. Côition). 'direct iecruititient. 

NOTE Where Junior who hav I 	epuIy Director General, 
completed their quahfiymg/eligibility AssamRifles 	—Chainnan 
service ate being coftsldered fbi 2 Director (Adm), DEe Genera!, 
promotion, thir enib 	wotild also Assam Rifles —Member 
be considered rovlcMl ther h1iot 3 AssistantDirector(A), ESte General, I , 

short of the requisite quahficatioilf Assam Rifles —Member 
detkiibéb/thoi€ thnliaIf eligibiIit 

>1 

qua1ifyiliibilltv setvlce' 	" of stich 	n 
or two years, wliichevr is less and 
have sticces?ully dth.Ietéd (ler I 

probation eriod foi pi?omohon to 
' 

lh ' 	-'- the ne,lt hlgher grade alongwtui 
•' 	. 	- 

their juniors who haVe already 
completed such cua1ifyinge1igibility .. 

I,  .. 
service. 	 ' 

II1 

Deptitation:,. 
Officers under the Central Government 

(i) Holding analogous posts on RguIat • 
basis; or  

(ii) With threcyeat'regtilar seii'ice ltiOSt 
in thescaiofPS500L9000btti4iiivaleilt; 
aiid  

Pdsessifig th 
aid e, 

 

tppriit iinrinr ci1nmnR. 	
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(The Depafimeni Officers is in the feeder 
category who are in the direct line of 	 : 
proniotlon shall not be eligible for 
consideration for appoifttrnent on 
deputation, similarly, deputationists shall 
not be eligible for consideration for 

	

.' 	-' ajpoihtmen'
t
0  by proMotion (period of 

deputation including period.of deputation 
in another ex-cadre post held inunediately 
preceeding this appblntment in the same or 
s9meotherprgamsatlonldepartmentofthe 
Central (1o''eminent shall ordinarily not ,. . 

exceed three years. The thaximtirn. age limit 
for apjointnient by deputation shall be not 
exceeding 56 years as on the closing date 
of receipt ofapphcations) 

2: 	 .. 	
1..i. 

Iindi 	5 (2001) . 	Genetal Centnul 	Rs 5500175 	Selectiozi-Cum- 
Tenilater 	*Subject j,. . . . Service Gniup 'B', 	9000)- 	. 	Seniority 
Grade-I 	variatiohdqendent Non-Gazetted, 

oh workload 	Mimstenal 

6 

	

NA
1. 
	 NA 	 NA 

... .!L 	 ..... L:.... 	- 	. 	.' 	... ..- 

9 	 10 11 
N A 	 Two years for direct 	 Pmmotion 

proniotees 

12 13 	.. 	 . 	' 	14 
Prornotlaft:—; Group 'B'Depathnental Promotion 	CdnsultationwithU?SC 
Hindi Transtaint chade-tI With thnie Conuniee(ForConsidetth'Pnnnotion) 	not necessaiy. 
years' regtlai service lit the grade. - 	. 	. 
NOTE 	heniltthic* who have 1. DepUty Director General, 
completed their qualiflylng/eligibility Assam Rifles 	—Chairman 
scrvice are behig considered for 
promotion, théfrsIoni.vôtildalsd 2, Director (Adm), Dte General, 
be 6onsidered pn 	ded they are tiot A.ssamRlfles 	—Member 
short of the requisite qualification/ 
eligibility service by Ihore than half 3 Assistant Director (A), Dte General, 
Of such quallflng/ellgibility seMce Agsam. Rifles 	---Member.  
or two yeas, whichever Is less ahd 	. 
have successfully completed their 
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probation period for promotion to 
.thenexthighergradealongwjth 
their juniors who have already 
completed such qualifying/ 
ejigibilityservice. 

[F. No. I. 45020/99PeisJIJ 

A 13HA1TACHARYA, Under Secy. 

Note :—The Hindi Translator Grade I (Group 'B') and Hindi Officer (Group 'B') Recruitment Rules, 2001 were published in 
the Gazette of India vide GSR No. 579 dated 10th October, 2001. 
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VACANCY I'OSITION IN RESPECT OF IIINDI OFFICER 

IN ASSAM RIFLES FOR PROMOTION 

Name of Cadre 	 Vacancy 	 Total IF,xisting 	 j Anticipated 

IlindiOflicer 	 . 	 01, 	 01 
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I 	 . 
INTEGRITY CERTIFICATE AS PER ITEM 9 OF DPC 

PROFORMA FOR PROMOTION 

Certified that the records of service of the Hindi Translator Grade-I as mentioned 

under Annexure-! (attached) who are to be considered for promotion in their respective 

grade have been cateftilly scrutinised and it is certified that there is no doubt about their 

ititegiity4  
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ITEM NO 7 OF THE DPC PROFORMA SENIORiTY 
LIST ffliDI TRANSLATOR GRADE-I - DPC YEAR 2003-04(01 Apr:2003 to 31 Mar 2004 1 

AS ON 01 JAN 2003 

Annexure-I I 

Ser Name of the Officer Whether Date of Date of UPSC ref in Post held Remarks of last 5 ACRS Recommendation of the 
No belongs birth regular appt which appt in substantively DPC 

to SC/ST in present present post 1997-1998 1998-1999 1999-2000 2000-2001 2001-2002 
post - 

L. 	arm iurenura .mgn 	iNeluier 	-u i- 	z- i u- 	 - 	 .vIuooa 	viuooci 	V/hood 	(iood 	Average 	 aj Rathore 

2 	Srnti Asitkamal 	Neither 10-01-70 03-04-2001 	- 	 - 	V/Good 	V/GOod 	V/Good 	V/Good 	V/Good.  

3. Shri Brijesh Kuinar 	Neither 	05-08-75 25-10-2002 	- 	 - 	 - 	 - 	 Good 	V/Good 	V/Good 
Pandey 

4 	Shn Devendra Smgh Neither 25-06-75 2540-2002 	- 	 - 	 - 	 - 	 Good 	Good 	 Good 	 - 

	

Chairman 	 (Ma) nArunRoye VSM) 
ADGAR, 

Feb 2003 

	

Members 	 : 	1. 	(BrigPBatra) 

Brig (1dm) 

- _leb2003 

(LI Col 1Mingh) 
SO1(A) 

eb2003 

Apovedotap  
Dr9Q15eun)CMO) 

Feb 20')3 
(GKDuggal) 
LtGen 
Director General Assam Rifles 

003 



 

Tele No :705075 

A/I-A/25/Part-I1/99 /22 

Bharat Sarkar 
Government of India 
Grih Mantralaya 
Ministry of Home Affairs 
Mahanidesliakya Assam Rifles 
Directorate General Assam Rifles 
Shillong - 793011 

CjJul 2003 

Headquarters 
IGAR(N). 
C/o 99 APO 

APPLICATION FO ItCULARISIINU THE 
APPOINtMENT oFiiIIM OFFICEI 

r) 
L 	Reference your VI. I 04/EST/2003/l 088 dated 16 Jun 2003. 

It is to inforni you that the case of Shri NS Rathore, 1-Ilildi Officci: has been 
considered with due merit However, since he has not fulfilled the requirement of DP( 
for prohiotion to Hindi Officer, he has been revetted back to his oiiginal grade alter 
termination of his deputation period. 

You are requested to apprise the officer accordingly. 

7/ 

Sil 
Lt Cione1 
Staff Officer-I (A) 
For DG Assam Rifles 

ç —• 	1/ 

) '2• 
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IN PE C Re 	ISTRATIVE TRIBUNAL 
XFI BENCH : AT GUWAHATI 

O.A. NO. 154/2003 

Shri Narendra Singh Rathore 	 .Applicant 

-vs- 

Union of India & others 
	 Respondents 

(A Rejoinder filed by the applicants against the written 

statements of the Respondents No. 1 to 4) 

The re-joinder of the applicant is as follows: 

That a copy of the written statements (hereafter referred to as 

the "WS") filed by the respondents No. 1 to 4 has been served on 

the applicant. The applicant has gone through the same and 

under stood the contents thereof. 

That save and except whatever has been specifically admitted in 

this re-joinder, the other statements made in the written 

statements filed by the respondents are hereby denied by the 

applicant. 

That with regard to the statements made in para 1 and 2 of the 

WS, the applicant begs to offer no comments as they are matters 

pertaining to recOrd and nothing is admitted which is not 

supported by such records. 

That with regard to the statements made in para 3 of the WS, 

the applicant reiterates the statements made in para 4.3 of the 

Original Application. The applicant further begs to rely upon the 

/Ved, 	/J 6 
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pam 7 of the OM No. AB.14017/71/89/Est (ER) dated 

3.10.1989. The applicant further begs to state that the 

departmental officers falling under the feeder category who as 

per the provisions of the Recruitment Rules are in direct line of 

promotion should not be considered for appointment by transfer 

on deputation. It is pertinent to mention here that the applicant 

was holding the post of Hindi Translator Grade I (which is the 

feeder grade for the post of Hindi Officer) before his appointment 

as Hindi Officer on deputation basis, and he completed 3 years 

of regular service as Hindi Officer on deputation. 

The applicant further begs to state that the statements made in 

by the respondents are not true and are contrary to the records. 

It is stated in the WS that the new Recruitment Rules were 

introduced on 85.2002 and these set of rules provides for 

creation of three new posts of Hindi Officer out of which 67% 

shall be filled up by promotion and the rest by deputation. This 

clearly indicates that the post in which the applicant was posted 

on deputation was purely a promotional post. But the 

respondents have interpreted this provision in a contrary way. 

The applicant further states that the new Recruitment Rules 

provides that the candidates from the feeder grade are not 

eligible for appointment on deputation. But the respondents 

erroneously put him on deputation instead of promoting him 

although he was in the direct line of promotion being a 

candidate from the feeder category. In this respect, the 

contention of the applicant is that he had completed more than 

2 years of regular service as Hindi Officer on deputation even 

after the enforcement of the new recruitment rules and besides 

he was duly selected by the UPSC. The applicant here further 

reiterates that he submitted several representations to the 

respondents for regularization/ absorption/ extension of his 

service as Hindi Officer with due recommendation of the 

competent authority. But the case of the applicant was not 

considered by the respondents assigning the reason that his 

AJ Q 4PI 
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• 	 promotion to the aforesaid post has not been recommended by 

the Departmental Promotion Committee (hereafter "DPC") for the 

• year 2003-2004 due to lack of ACR criteria. Accordingly, he was 

reverted back to the parent post of Hindi Translator Grade I after 

completion of the deputation period. In this regard, the settled 

position of law is that if an officer is working in higher grade, his 

ACR is to be upgraded by one grade while comparing his case 

with others who are in the feeder grade. In the instant case, the 

5 grading of ACR of the DPC of the applicant have been shown 

as 'very good', 'very good', 'very good', 'good' and 'average'. As per 

the provision of the above ruling, his ACE grading becomes 'very 

good', 'very good', 'very good' and 'very good' and 'good'. Hence, 

the applicant fulfils the ACE criteria for promotion, as the 

grading of 'good' is the benchmark for promotion. 

That the applicant further begs to state that he has been 

awarded the average grading in the ACE in the year 200 1-2002. 

But this adverse remark has never been communicated by the 

respondents and except this he has never been awarded any 

such remark in the entire 24 years of his unblemished service 

career. In this connection, the settled legal provision is that an 

adverse report in the ACR cannot be acted upon to deny the 

promotional opportunities unless it is communicated to the 

person concerned. A grading which is below the benchmark 

amounts to adverse remark in the ACE and hence, is required to 

be communicated to the person concerned for making 

improvements by him, otherwise that may adversely affect his 

service career. The respondents however, did not give any 

reasonable opportunity for improvement to the applicant; hence, 

natural justice has been denied to him. 

5. That with regard to the statements made in pam 4 of the WS, 

the applicant begs to offer no comments. 	 - 
I 
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That with regard to the statements made in pam 5 of the WS, 

the applicant reiterates the foregoing statements made in para3 

of this rejoinder. 

That with regard to the statements made in pam 7 and 8 of the 

WS, the applicant reiterates the foregoing statements made 

hereinabove. The applicant further submits that as mentioned 

earlier, it was the error on the. part of the respondent authorities 

who posted him on deputation as Hindi Officer and for that fault 

of the respondents, the applicant has been deprived of direct 

promotion even though he is in the direct line of promotion 

being a departmental candidate. Hence, the impugned orders 

are liable to be set aside and quashed and service of the 

applicant be regularized in the post of Hindi Officer instead of 

reversion to Hindi Translator Grade I. 
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VERIFICATION 

I, Sri Narendra Singh. Rathore, son of Late Snrain Singh 

Rathore, aged about 45 years, permanent resident of Village and 

P.O Kaila, District- Etah (Bihar), at present working as Hindi 

Officer (since reverted) in the Head Quarter, Inspector General, 

Assam Rifies (North) C/o. 99 APO, do hereby solemnly affirm 

and state that the statements made in the application in para 

i fo 7- are true to my knowledge and belief, those made in 

para - - - being matter of records, are true to my 

information derived therefrom and the rest are my humble 

submission before this Hon'ble Tribunal. I have not suppressed 

any material facts. 

And I sign this verification on this 11 th day of March, 2004 at 

Guwahati. 

fVo.A2 c¼A7e\ 	J11Ô 

Deponent 


